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State Polyicchnics

Bombay. Four. One in Shola”
pur and one n
Karad Location
of the other two
not decided.

Kerals One in Trivandrum.

Myvsore | Three. Cne in
Chennapatna,  one
i Chick-magalur
and one in Bel-
gaum.

Rajasthan Two. One in Udsi-

pur  and one  in
Ajmetr.

West Henaal ["wi, Location not

decided.

Utrar Pradesh 'wo. One in Bare-
illy and one in
[lansi.

Jammu & Kashmir One in Sringar.

In addition to the above, proposals from
private agencies for the opening of new
polytechnics are also considered as and when
received. The Central Government have
approved o far, the establishment of 6 non-
Government Polytechnics during the Second
Plan period. The Polytechnics are to be

located one each at Madras, Pollachi,
Hyderabad, Quilon, Kalady and
Changanacherry.

(c) The following is the order of
Central assistance for the establish
ment of State Government and Non-

Government Institutions: —
Government Institutions—

Non-recurring . 33j%
Recurring . . . Nil.
In the case of Assam and Orissa.
the Central assistance is  however.
50 per cent of the non-recurring
expenditure instead of 33—1/3 per
cent.
Non-Govtrmn*nt  Institutions—m
Non-recurring .§->%
Recurring .35% upto the
end of
the plan

period.
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PAPER LAID ON THE TABILE

REPORT OF THE PUBLIC SERVICES
(QUALIFICATIONS FOR RECRUITMENT)
COMMITTEE, 1956.

THE MINISTER oF HOME AFFAIRS (SHRI
GOVIND BALLABH PANT): Sir, I beg to lay on
the Table a copy of the Report of the Public
Services (Qualifications for Recruitment)
Committee, 1956. [Placed in Library. See No.
229/57.]

THE APPROPRIATION (No. 4) BILL
1957—continued

SHrRI B. SHIVA RAO (Mysore): Mr.
Chairman, I am confining my remarks simply
to one problem which has been very much
before the Government and the public during
the last few weeks. That problem may be
described as 'staff relations,’ that is to say,
relations between Government employees and
the Administration. It is true, Sir, that at the
moment there is a certain improvement in the
situation. The threat of strike by the P. & T.
workers and other Central Government
employees has been withdrawn. A Pay
Commission has been appointed with a Judge
of the Supreme Court as Chairman, and this
Commission is at liberty to submit interim
reports on specific problems within its terms
of reference.

These steps and the Prime Minister's
personal intervention have undoubtedly
created a better atmosphere. But Sir, at the
same time one is bound to say that there wiH
be uneasiness until Government employees all
over the country are satisfied that a radically
new approach is being adopted towards this
problem of, what I call, staff relations.

It was reported a few days ago that the
Prime Minister said to a deputation of Non-
Gazetted Officers who met him, that he was
in favour of removing disparities in the scale
of salaries of Central Government and
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of State employees. Every reasonable person
will, of course, agree with this point of view
but should the Commission now appointed
proceed on this basis in making its
recommendations, State Governments may j
find that they have to face the problem of
additional expenditure in the very near future.
I cannot help observing in this connection that
if Rajkumari Amrit Kaur's realistic
suggestions, which sh? made in the last
Session of this House, of scrapping
prohibition and of reviving the salt tax had
been accepted, much of today's anxiety about
lack of funds would probably have
disappeared. Be that as it may, I submit that
the Government must immediately strengthen
its position in relation to its employees. It will
not do to say that we can wait until the present
Pay Commission has made its report or
reports. There is discontent which is mounting
all ovdr the country and it should be dispelled
as soon as possible. To illustrate this point, let
me quote very briefly from two letters which I
have received in the last few days. One which
I received only yesterday was from Bombay
from an Association of Central Government
Employees. The write!' who is an office-
bearer of that Association says and I am
quoting his words:

"In the last few years we have made no
less than 26 representations. Many of them
were written and some were made through
deputations. We have had no satisfaction
and we have had no answer even."

A Minister of State from Delhi went to speak
to them some months ago and frankly told
them after a discussion: "Justice is on your
side." They expected justice on his return to
Delhi, but the position remains even after
some months, exactly as it was, except that
this Minister is no longer in the Government.

Another letter is from a Class II officer who
retired two years ago from the Archaeological
Department. He has made several attempts
unsuccess-
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fully to obtain his gratuity claims settled. I
intervened and wrote to the Auditor-General
and sought his help but even that has not been
of any avail. There are many retired Gov-
ernment Officers who have to wait for years
before their pension claims are settled.

Sir, I could give more instance! but that is
not my purpose. But I maintain that the
machinery of Government is running down,
and something must be done at once to restore
efficiency at all levels, not only on the part of
the rank and file, and to tone up the
Administration.

We talk glibly about removal of corruption
from the ranks of Government servants.
Certainly corruption must be rooted out from
our services; but I would point out that delays,
which sometimes extend to months, in the
payment of salaries to men who have no bank
balances to fal back upon and a rankling
sense of injustice do not help to build up the
moral fibre of low-paid Government servants.

This is not the first Pay Commission to be
appointed, the one that is going to be presided
over by Justice Jagannath Das. Even in 1946,
when discussions were going on for the final
transfer of power from Britain to India prices
had soared so high after the Second World
War that it was found necessary to appoint a
Pay Commission under the Chairmanship of
another distinguished Judge, Shri
Varadachariar. Though it was called a Pay
Commission, its terms of reference
included—and I am quoting one of the
terms—

"Consideration of the machinery for
negotiating and settling questions relating
to conditions of service which may arise
out of differences between Government
and its employees."

The Varadachariar Commission considered
this particular problem at some length. It
sent its Secretary U
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[Shri B. Shiva Rao.] London to study the
functioning of Staff Councils, the Whitley
Councils as they are called, and on his return
he circulated a memorandum to the Members
of the Commission and to the various
Departments of the Government of India. The
response, | believe, was not particularly
encouraging from the higher ranks of the
Secretariat at that time. Sir, this is not
surprising because although the British
element had begun to disappear during the
transition period, senior Indian Officers,
brought up in the British tradition, were
reluctant to part with their power and autho-
rity and to agree to discuss staff problems
with their subordinates with frankness and on
a footing of equality.

The Varadachariar Commission made a
very significant observation of a general
nature which I propose to read to the House.
It was written ten years ago, but it is entirely
relevant and applicable to the conditions of
today.

The Commission observed:

"As Government is in a position of
authority and advantage, it must recognise
the importance of convincing its employees
that the representations and grievances of
the latter will receive due and immediate
consideration from Government. We lay
particular stress on this point because the
evidence before us disclosed absolute dis-
trust, not to say despair, on the part of most
grades of public servants as to their ever
receiving a fair response from Government
to their representations. Every effort must be
made to secure cooperation, consultation,
discussion and negotiation between the staff
and the Government. This can be best
achieved if some machinery is kept in
constant  operation  through frequent
meetings. A status of harmony can result
only from the constant association of
representatives of both sides in an
interchange of views
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and suggestions so that discus-ions,, even
over contested matters, may result in
friendly compromise. Both sides must meet
on terms which enable free discussion to
take place. The rank and file of the service
should feel that questions affecting them
are being looked after in an orderly way
through discussion between the represen-
tatives and senior officials; and even when
the officials are not able to agree with the
Staff representatives, they would do well to
explain the reasons why".

That is the end of the quotation. The
Commission then recommended that as a last
resort, there should be, except for the highest
class of Government servants, ad hoc tribunals
similar to the Civil Service Arbitration Board
in England. Sir, I apologise to the House for
this rather lengthy quotation but I invite the
attention of the Government and of the House
to one particular sentence from the passage
that I have just read, namely:

"The evidence before us disclosed
absolute distrust, not to say despair, on the
part of most grades of public servants as to
their ever receiving a fair response from
Government to their representations."

It was serious enough when this absolute
di'rust existed in the days of the British to
which the Varadachariar Commission refers.
But, I submit, it is a dangerous symptom
when a National Government, only 10 years
old, is straining every nerve to convert itself
into a Welfare State.

The Varadachariar Commission, after
carefully considering the evidence, felt that it
could not go beyond a  general
recommendation in the following terms:

"Practical experience as well as
authoritative opinion seems to be agreed on
the following points:

(1) In the adjustment of diffe-rances
between the State and its employees, the
best course wiH be to prevent such
differences developing into a dispute;
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(2) Even when a question has
become the subject matter ol a dispute, it
will be best to secure its settlement
without resort to any external machinery,
that is to say, by negotiation between the
two sides;

(3) If and when it becomes necessary
to seek outside help, it must rather be for
purposes of mediation and conciliation
than for adujudication; and lastly.

(4) If attempts at conciliation fail,
adjudication must be sought by voluntary
or agreed submission rather than by
compulsory reference."

These, Sir, are the general recommendations
of the Varadachariar Commission.
Unfortunately, immediately after the transfer
of power, our Governments, both at the Centre
and in the States, became preoccupied with a
host of problems. Before they could bs
tackled, fresh problems .appeared. As though
they werej not enough, we generously
undertook to carry additional burdens such asj
the reorganisation of the States, which to my
mind, at any rate, was both unnecessary and
undesirable. Today we are looking round for
funds with which to carry out the Second Five
Year Plan.

In all this we forget one essential 'factor.
All machines, if they are to be maintained at
the highest pitch of efficiency, need vigilant
attention for maintenance and repair.
Periodically they have to be overhauled. With-
out these essential precautions, no jnachine,
however good it may be, can be expected to
survive for ever the strain of constant wear
and tear. This is equally true of the machinery
of Government. May I invite the attention of
the House, not to the administrative structure
that Britain built up jn this country for her
own purposes *and in her own interests, but to
the .one they now have in Britain itself? In
Britain they have recognised Civil Service
Associations through which
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civil servants of all ranks can rrake
representations to the Government. Secondly,
they have the Whitley Councils to which I
have referred, with a National Whitley
Council at the top. Committees of these Coun-
cils meet periodically, once a week or
sometimes once a fortnight, both separately on
the staff side and jointly.

The purpose of these Councils is to secure
the greatest measure of cooperation between
the Government as the employer and Civil
Servants, in all matters affecting the Civil
Service, with a view to increased efficiency
and the greater well-being of the employees.
They provide the machinery for dealing with
grievances snd for bringing together the expe-
rience and different points of view of the
administration, the clerical and what in
Britain is called the manipulative Civil
Service.

Within these wide limits, these Councils
deal with all matters affecting the conditions
of service. They determine the general
principles governing recruitment, hours of
work, promotion, discipline, tenure, remune-
ration and superannuation. And throughout,
the stress is on joint consultations.
Agreements are reached by the general sense
of the consultative body, not by votes.

Sir, in addition to these, there are Welfare
Officers—twenty eight of them—in the
British Secretariat, if I may wuse that
expression, one or more being attached to
each Ministry. A Welfare Officer has
numerous functions. He usually looks after
such points as medical relief, canteens, first-
aid, recreation and cultural activities and so
on. Sir, what have we in this country to
compare with these various bodies and
amenities that I have just described? Next to
nothing. They have, on the whole, a contented
and highly efficient Civil Service in Britain;
and the explanation I have just given. They
may sometimes be disappointed, especially
when a staff problem has not been solved to
the
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full satisfaction of the rank ar.d file; but there
is no sense of frustration, nor of resentment,
because opportunities are given for full and
frank discussions at every stage.

Therefore, I would suggest to the
Government, Sir, that we should not wait for
the recommendations of the Commission
presided over by Justice Jagannath Das which
will commence its labours next week. After
all, we have the unanimous recommendations
of the Varadachariar Commission and these
are already ten years old If we could make
even a beginning in some oi the directions that
I have indicated, 1 feel confident that the
results Will prove positive and satisfactory.
Thank you, Sir.

SHRI M. GOVINDA REDDY (Mysore): Mr.
Chairman, the shortage of food is one of the
big headaches that the Government is having
and I would, therefore, 'try to confine myself
to the Ministry of Food and Agriculture's
Demand, in making my remarks. Sir, India has
been an agricultural country where about 80
per cent, of the population are engaged in
agriculture. Still it has been the misfortune of
this country that it has been continuously
suffering from food shortage. Sir, this food
shortage is not a new malady, for it has been
there for long. But I will just give some
figures which will present the picture which,
as the hon. House will agree, deserves the
most serious consideration at the hands of the
Government and the House. Sir, I would quote
the figures of imports of foodgrains from the
year 1947 to 1956.

In 1947, the value of imported foodgrains
was Rs. 93,99,00,000. In 1948, it was Rs.
129,72,00,000. In 1949 the figure was Rs.
144,60,00,000. For 1950 the figure stands at
Rs. 80,60,00,000. For 1951 it is Rs.
216,79,00,000. In 1952 it is Rs.
209,07,00,000. In 1953 we had the low
imports viz. 85,95,00,000. In 1954 Rs.
47,02,00,000, in 1955 Rs. 33,11,00,000 and
for the year 1956 It has gone up again to Rs.
56,34,00,000.

[ RAJYA SABHA ]

Bill, 1957 100

In spite of our incurring a very high
expenditure on agriculture in the First Five
Year Plan and our spending about H:. 354
crores on agricultural and  related
developments, and about Rs. 647 crores on
irrigation and power, still the position is not
very encouraging. At ihe end of the Plan. Sir,
we had only about four million tons produced
in excess of the target of the First Plan.
Although we had spent such heavy amounts,
we have not got a reassuring picture at all.

We cannot entirely depend on the
expectations from multi-purpose projects for
solving this problem. We expected certain
additional land to come under irrigation on
account of these multi-purpose projects. It is
estimated that during the course of the second
Five Year Plan, about 21 million acres of land
will be brought under irrigation. This is to be
seen. We expect to have an increase of 28 per
cent, in food production. How far these targets
can be realised is a point to be considered and I
have my own fears. We have to make areal-
istic evaluation of what is going on now. Sir,
the review of the Plan has this sentence in it:
"During the first Five Year Plan, from major
and minor irrigation works, irrigation \vas
available for about 6-3 million acres of land as
against the target of 8-5 million acres and the
actually irrigated area was a little over 4
million acres." Where we had fixed a target of
85 million acres, we could achieve only 4
million acres. Let us now take the multi-
purpose projects. The target for Bhakra-Nangal
was fixed at 13,61,000 acres whereas the
achievement has been, at the end of the Plan,
only about 11,81,000 acres. For tfie D.V.C. we
had a target of 5,95,000 acres but our
achievement was nil. For Hirakud we fixed a
target of 2,61,000 acres and here again the
achievement has been nil. Since the end of the
Plan, some area has been brought under
irrigation in Hirakud. It is really a matter
meriting very serious consideration at the
hands of the Government. At the time the
Tilaiya Dam was proposed to be con-




2101 Appropriation (No.4) [28 AUGUST 1957 ]

structed, the authorities who sponsored the
proposal and who made the surveys expected
that this project would bring a considerable
area under irrigation but to this day, Sir, not a
single acre has been brought under irrigation.
There have been proposals made at the time of
the construction and during the construction
but those proposals have not been attended td>
at all. The D. V. C. Project, as everybody
knows, has consumed lots of money and out of
this series of projects, three at least were meant
mainly as power-generating projects but still
they had irrigation potentialities. We banked
upon the Durgapur Barrage for the realisation
of the entire irrigaticunal potentialities. It was
expected that by the end of the Plan, about one
lakh acres of land would be irrigated but we
find now that not a sinjgle acre is being
irrigated. Government have not, as far as my
knowledge goes, examined the reasor why, for
instance, those who estimated that under the
Tilaiya Dam so much of land would be brought
under irrigation failed to bring that land under
irrigation, why, even after the Durgapur
Barrage was ready to let out its water, not even
an acre of land has been irrigated for two
years? Evidently, the West Bengal Government
who is the beneficiary under 'the D. V. C, the
lands of which sjire going to be irrigated by the
Durgapur Barrage waters, has not shown much
interest or is indifferent. The D.V.C. which is
running the corporation on the Government of
India's money, also has not taken any respon-
sibility towards that. Bihar, which is another
partner in this, evidently has little at stake. It is
not going to benefit by its waters and,
therefore, Bihar is sitting quiet. Even at such a
tijjne when we are faced with such a serious
food shortage, these three partners are sitting
quiet and very litjble attempt is being made to
bring the 1955-56 targetted one lakh acres of
land under irrigation with the help of this
Durgapur Barrage. Very recently, just a week
or two ago, tlhe D.V.C, have taken a decision
that in spite of the indifference of the Ben-
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gal Government, they are going to let out the
waters of the Durgapur Barrage free, without
collecting a pie. While so much was expected
from the irrigation projects, even in my own
State only about 12,000 acres have been
brought under cultivation. There are so many
figures but our dependence on the new
projects for bringing more areas under
irrigation is not going to help us materially at
this rate in enabling us to achieve the targets.
Therefore, Sir, it is a question which should
merit our serious attention. I am making some
suggestions without forgetting the fact that
the Government of India have done much to
ease the situation. I am making suggestions
which, in my opinion, have not received good
consideration at the hands of the Government.

Sir, the first point that I would like to make
is that they have not given incentives to
agriculturists. These days we are talking so
much about incentives, labour incentives, etc.
We say that unless more incentive is given to
labour, labour is not going to be a successful
partner in the production and in increasing the
wealth of the country. Therefore, we are
giving them by way of incentives, several
amenities and several financial benefits on
which I am not going to dwell at the moment.
Similarly, we are giving incentives to
businessmen and industrialists. We are giving
them loans and, God knows, after some time
we will have nothing but scrap from some of
these industrial concerns to recover our loan.
In industries like Cement, we are helping the
industrialists towards capital formation at the
cost of the consumer. We are collecting for
them the cost of the capital by way of adding
the cost to the price of cement. We are packing
off industrialists, businessmen and even dan-
cers, musicians etc., to other countries at our
cost but never have we thought of the
agriculturists. There is one thing. The hon.
Minister for Agriculture may say that they
have done this but that too is because of other
considerations; they may say that they have
sent some Youths under the
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Lbhn M. Govinda Keddy.j International
Farm  Youth Exchange but the
Government is not incurring any
expenditure on this. It is as a result of a
mutually reciprocal attitude that they are
sending out some farmers but the
Government are not incurring much
expenditure on this. At a time like this,
should it not be the concern of the
Government to see that the agriculturists
do get some incentives? Money incentive
has not been given to the agriculturists by
the Government but money incentive has
been given to the agriculturists by
Providence. What I mean is psychological
incentives. In what way do the
agriculturists feel that they have been
invited to the counsels of the
Government, that they have been actively
associated with the work of the
Government? Sir, even in the matter of
the Community Projects, the Evaluation
Report says that the Government has not
succeeded— the Community Projects
Administration has not succeeded—in
enthusing the people and in making the
people closely associate themselves with
the work of the Administration. This is a
fact.

As soon as I became a Member of the
House, some committees were formed,
Import Council, Export Council, etc. I
wrote a letter to the Prime Minister
bringing to his notice the fact that not a
single agriculturist was included in at
least the council dealing with the exports.
The Prime Minister passed it on to the
concerned Minister and the concerned
Minister came to me and said, "Why do
you think the agriculturists should be
there?" In a matter of exports, the
Commerce and Industries Minister thinks
that the agriculturists have nothing to say,
that they should have no say. As long as
this mentality prevails, I am sure they
will not be able to enthuse the rural
masses and without enthusing the rural
masses, they will not be giving the
agriculturists the incentive to produce
more. Again, Sir, recently, as the House
is aware, a Committee has been appointed
for examining the question of food
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prices, the Food Prices Enquiry Com-
mittee. When this idea was mooted, I
approached both the Minister for
Agriculture and the Minister for Food and
Agriculture—and had discussions with
them also—and represented to them very
humbly that howsoever eminent the
economists that they will include in the
Committee may be, an ounce of practical
sense was much more than a ton of theory
and, therefore, they should include at
least some practical agiculturists—some
men who have real intimate knowledge of
rural conditions but, Sir, to my great sur-
prise and my sorrow I did not find in the
Committee a single practical agriculturist.
Now they have made some arrangement
for fixing a ceiling on land holdings.
Even there there is not a single
agriculturist, who should be intimately
associated with such matters.

SHr1 P. D. HIMATSINGKA (West
Bengal): What kind of practical agri-
culturist is my friend suggesting?

SHRI M. GOVINDA REDDY: Well,
Sir, if you give me time I will answer.

Therefore, Sir, it is very necessary, and
if the Government want a permanent
solution for this problem then they must
associate the rural masses, the
agriculturists in such fields "and such
sectors as concern them at least.

Then the second point which I would
like to make is that the Planning
Commission, in whatever it does in the
countryside, should do it through the
agricultural institutions. I am making this
suggestion after giving serious thought to
the matter. At present office-bearers of
the Planning Commission make direct
approaches to the people. Well, there
should be one agency and that one agency
must be responsible. The planning agency
should not interfere in the matter of any
executive matters. If at all it wants to
interfere, it should interfere through the
executive, through the Union Ministry.

The other suggestion which I would
like to make is that the Government must
succeed in enthusing the people. To this
day Ihavenot found th«
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Government  consulting ~ Member® o
Parliament on the question of food shortage
and Members of Parliament represent th
people and many of those who have come her
have much experience. When the whol
country is now facing this stark reality of foo
shortage they have not made any attempt t
consult the Members of Parliament. Shoul
they not take the Members of Parliament an
the local M.L.As into confidence, consult the
and create area councils in their respectiv
areas? They should see what suggestions the
have to give in the matter of solving thi
problem. I would very humbly suggest tha
this, if done, would go a long way in achievin
success in this direction. We should set up are
councils taking in also the M.L.As. for acre
which fall in their constituencies and take thei
suggestions.

The fourth suggestion which I have to  giv
is  this.  Government has hitherto bee
paying very little attention to the growing o
millets. Sir, as everybody knows, the majori
of population in this country eat millets. The
do not eat rice; they do not eat wheat. 'Millets
is the staple food of the large masses but all ou
attention has been concentrated on the growt
o'f rice and wheat as though thepe is no othe
foodgrain except rice and wheat. Well, Sir.
there is this virtue in favour of millets. Millet
can be grown without much rain and millet
are fairly free from the vagaries of Nature an
millets do not require very fertile soil t
be grown.  Sir, millets are very good food
We have been conducting research in food, an
Government, with their eyes closed, hav
been giving funds for the developmen
of the theory of artificial rice, which nobod
eats and which, I am sure and I challenge, wil
nclt be successful. It is ridiculous in a count
like this that we should be thinking of spendin,
money on artificial rice but not attend t
millets.  Sir, if we examine this food bulleti
we will find that the yield of millets ove
years has been uniform whereas the productio:
of wheat and rice has fluc-
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tuated, has changed considerably from time to
time. So millets can be very easily grown but,
Sir, I find to my utter dismay that the area
under millets is getting less and less year by
year. It is not of course on a considerable
scale and to an alarming degree. At least it is
not increasing.

SHRI N. R. MALKANI (Nominated): New
maize on a very large scale is being grown in
the Punjab,

SHRI M. GOVINDA REDDY: That is good.
I am glad to know of it. So those millets can be
grown, and those who are in the habit of eating
rice and wheat may be asked to change their
food habits. In fact many of the millets of
which I have knowledge, many of the millets
which we use as staple food are greater in their
nutritive values than either wheat or any other
strong food. Why can't the Government
instruct its food technological laboratory or
laboratories to carry on research in these
millets and publicize the results to the people,
and show how much more nutritive value and
calcium content they possess than either rice
or wheat, and thus try to induce them to
change their food habits, to take more and
more to these things.

THE MINISTER oF CO-OPERATION (DR.
P. S. DESHMUKH) : We are more deficient in
millets than in rice and wheat.

SHRI M. GOVINDA REDDY: That is my
point. So you can with a very little effort
increase the production of millets, a fraction
of the effort that you are putting in on the
production of wheat and rice. I do not mean to
say that you should not attend to the
production of rice and wheat. But you are not
at all giving any attention to the growth of
more millets. You may give some attention to
this and you may give some more money as
grants-in-aid. As an incentive to the growth of
millets I would suggest, Sir, that we may
persuade the State Governments to exempt
those landholders
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[Shri M. Govinda Reddy.] who do not
own more than ten acres of land from
payment of land revenue if they took to
the cultivation of millets. Government
realise very little by way of land revenue
from such holdings. At the most it may
be ten rupees per annum for 10 acres
even taking the highest land revenue into
account.

SHRI N. R. MALKANI: In some parts
of India millets are almost as expensive
as wheat,

SHRI M. GOVINDA REDDY: That is
because we do not grow enough. We
have not encouraged its growth. He is
right. Millets are sold at the rate of 2i
Madras measures per rupee in my own
place whereas rice is sold at the rate of 1J
Madras measures per rupee. That is true.

SHRIMATI ~ YASHODA REDDY
(Andhra Pradesh): I believe that in
Kerala artificial rice is very popular.

SHRI M. GOVINDA REDDY: I should
be glad if that could be con-finned. I
certainly am not in a position to change
my opinion and I am sure that the country
will not take to it in the least.

Well, Sir, the other suggestion which I
wanted to make is for strengthening the
co-operative societies. Here, Sir, I must
appreciate that the Government ...

(Time bell rings.) How
long shall T go on, Sir?

MR. CHAIRMAN: Go on for five
minutes more.

SHRI M. GOVINDA REDDY: Here,
Sir, I do appreciate the efforts that the
Government have made in training the
co-operative societies in building up
warehouses and all that. This House
knows, Sir, that we have passed the
Agricultural Produce (Development and
Warehousing) Corporation Bill.  Even
here the anticipated target
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of agricultural reserves has not been
reached. We had fixed a target of 135
crores of rupees of agricultural credit as
being available at the end of the first Plan,
that is, 1955-56, Rs. 109 crores as short-
term loans, Rs. 25 crores as medium-term
loans and Rs. 10 crores as long-term
loans, but the Review of the first Plan has
this to say in this regard: "The total
reserves were considerably short of the
targets indicated in the Plan." Sir,
everybody knows that the agriculturist
cannot hold on to his surplus food
produce. It is because he has no capacity
to store. Now our short-term loans are
given on crop basis and as soon as he
harvests he should pay back the loan. But
his real trouble starts after harvesting. By
that time he has to pay the land revenue
assessment. By that time he has to renew
his domestic needs, and therefore the real
demand comes to him after the harvesting
period. For medium-term loans the
provision made is very little. Therefore it
is necessary, in order to see that the
surplus grain does not pass from the
hands of the grower to the hands of the
middleman and to the hands of the
hoarder, that he should get financial
assistance to hold it on.

Then, Sir, about this warehousing I
hear just a whispering campaign in
Government circles that the Finance
Ministry is against giving any additional
grants to the warehousing corporations. If
that be a fact it would be a sad day for us.
The warehouses can do a lot in resolving
the food difficulties. If the surplus grain
in a village could be collected and stored,
if at least there is one warehouse for ten
villages or twenty villages where the
surplus foodgrains could be stored
through a co-operative there, that would
be available for consumption not only in
that area but in the neighbouring areas
too. But if it passes to the city nearby
then it is lost for ever. It will be hoarded
there and unless high prices are paid it
will not be released. Therefore, I would
very humbly suggest that if there is any
idea in the mind of the Finance Minis-
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try to tighten the grants-in-aidi or the
loans for developing co-operative
societies, they should give it up.

Then, I have another suggestion to
make and that is about minor irrigation.
We have done a lot for minor irrigation
but there is a lot more to be done. If, as |
said, area committees are established,
they will be able to suggest various
minor irrigation works that could still be
taken up, minor irrigation works and
pick-ups; the latter mdo not directly
irrigate but increase the subsoil water
resources. About fertilisers, of course,
that question has been discussed here
and we should see that good fertilisers
are made available.

There is one thing more. In spite of all
that we have done, today if I want to
instal a pump set, not even a bag of
cement is available to me unless © pay
three times the control price to the
merchant. No steel implements are
available at control price and nothing
that the agriculturist needs is available
to him easily and on control rates. Why
should we not look into these things and
see that he gets all these things handy
ajnd also that he gets the necessary
financial assistance so that he will have
all the facilities to work and grow more.
I hope these suggestions will be taken in
good light by the Ministry of Food and
Agriculture and more serious attention
than is bestowed on them now will be
bestowed hereafter.

‘sﬁﬁo aom‘ (Wm):
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a1 F1 wEEr AT FF § fF oz
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famer ATE TR A W@ FF I W
Far &7 W § 9% AT A TH AG
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MR. DEPUTY CHAIRMAN: It is time,
Mr. Sharma.

SHRI B. B. SHARMA: Thank you.

MRr. DEPUTY CHAIRMAN: Mr.
Perath Narayanan Nair. We are sitting
through lunch hour. There are 32 names
for today and some more for tomorrow.
So, unless we sit through the lunch hour
and till 5-30 P.M. we cannot finish all the
names. Probably half-a-dozen Ministers
may be intervening. So, we have to sit
through lunch hour and hon. Members
will please confine themselves to only 15
minutes—no extension.

SHRI PERATH NARAYANAN NAIR
(Kerala): Mr. Deputy Chairman, we
appear to have travelled during the last
four or five months, especially from the
time .

MR. DEPUTY CHAIRMAN: Just a
minute. If hon. Members are not here
when called, they will not get any
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chance till the other Members, have had their
chance. Yes, Mr. Narayanan Nair.

SHRI PERATH . NARAYANAN NAIR:
Especially from the time when we discussed
the budget in this House in the last session
and up to now when we are discussing the
Appropriations Bill; it was the Plan then; it is
the core of the Plan now. The difficulties in
regard to foreign exchange and resources
position of a certain magnitude were
anticipated then; but today actually a foreign
exchange crisis of an enormously vaster

magnitude stares us in the 1 P.M.
face, we were called upon

to put forth the utmost sacrifices to
save the Plan then. Now we are warned that
we itiust be prepared for some sort of a
pruning of the Plan or some sort of a cpt-back
in the allocation. This is a serious position and
it is causing the utmost concern to all of us
who are inlerested in the success of the Plan.
There is no denying the fact that the foreign
exchange crisis is very serious. During the
First Five Year Plan, the position was
favourable to us. We had a continuously
recurring current account surplus in the
balance of trade. It continued up to 1955L56
and our foreign exchange reserve position was
also all right. It ran to more than Rs. 700
crores. But then there was a sudden jump in
imports, an excessive spurt, during the ye<|ir
1956-57 and this sudden spurt has upset the
calculations of the planners. The planners are
almost panicky with regard to the position of
foreign exchange. Now the Finance>Minister
has given his own explanation as to how this
state of affairs has Been brought about. In his
opinion, some such crisis of this sort is
inevitable in the context of a developmental
economy. He has referred to certain factors
which have contributed to this state of affairs.
I agree that those factors were present. For
example, the Suez Canal crisis, general infla-
tionary trend in world prices, then our own
upward revision of many of
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our estimates relating to targets here, all these
have been there. The increase in our purchase
of defence equipment has also contributed to
that. But I do not think the Finance Minister
has given us a full explanation for the deficit.
There are certain other factors which he has
glossed over in furnishing an explanation for
this state of affairs. I say, this crisis has been
brought about mainly through the inert and in-
efficient handling of the foreign trade by the-
Commerce and Finance Ministries.

In the first place, the foreign exchange
components of the several projects had not
been worked out as from year to year. There
was a certain deficit anticipated. Both on the
Government side and on the private side,
there was so much hurry to import as much
quantity of capital goods and other goods as
possible during the first year of the Second
Five Year Plan because, I say, no vigilance
was exercised on screening our imports. There
have been lots of premature and hasty
imports. Again, because of the liberalising of
the terms of imports, a lot of consumer
goods— non-essential goods—have been
allowed to flow into this country. Even in the
matter of raw materials and intermediate
goods, no proper screening was made on the
inflow of these goods. So much so, our
calculations which according to the estimates
of the Second Five Year Plan in regard to
merchandising goods would have amounted to
Rs. 750 crores, have actually gone up to Rs.
1,100 crores. And the result has been, at the
end of 1956-57, the current deficit was to the
extent of over Rs. 292 crores. And we had to
make a drive to have foreign exchange to the
extent of Rs. 290 crores. I say all this because
there has been a deliberate omission on the
part of the Government to gear our foreign
trade to the size and the anticipated
requirements of a developmental economy.

Now there is this talk that the Plan must be
pruned. Isay, itis a crime;
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[Shri Perath Narayanan Nair.] it is fraught
with grave consequences to our country. The
targets of the Second Five Year Plan, the
allocation and the size, were all agreed upon
after consultations between the States and the
Centre and the various sectors. And even there,
when we agreed mto the original size and the
original allocations, we had to put a ceiling on
our aspirations. It was a compromise Plan.
Under the Plan, we are endeavouring to create
a capital-base for our economy, especially in
the matter of heavy industries. We have set out
certain targets for increasing our national
income and also for the -creation of
employment potential. All that is there and
there has been so much publicity. People have
been expecting much that in the long run, ' our
economy is really going to make a rapid and
forward stride. Now, if we are obliged in any
way to take any abrupt and sudden decision to
cut back the Plan, it will lead to great bitterness
and disappointment.

So, I am suggesting to the Government that
we have to think twice, that we have to
explore all possibilities of finding out methods
of augmenting our foreign reserves and
revenues to the limit so that we will be able to
maintain the original size and targets. If we
look back and analyse the import and export
position during the year 1956-57, we will be
obliged to admit that there have been mistakes
and if -we profit from the lessons of those
mistakes, it is possible that we will be able to
retrieve the position and I -am confident that
the original size can be maintained at least.
Our first efforts must be directed towards find-
ing out if it will not be possible for us to
augment our foreign resources. There are other
possibilities also. For example, let us take the
trend of our import trade during the first nine
months of 1956-57. We find that both *on the
Governmental sector and on The private sector,
there have been >huge imports of non-
essential goods. 'We have not been able to
phase the imports especially because the Plan-
ning Commission had not been able to
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work out the foreign exchange components
from year to year. There was this hurry and, as |
said, there was this hasty import. Sir, if you go
through the figures, you will find a considerable
quantity of what may be termed non-essential
goods. Take for example the figures for the first
six months of 1956-57. Items like cutlery and
hardware account for Rs. 15 crores. And then
again there are gramaphones, refrigerators and
such other things which are not at all absolutely
necessary in the context of our present
economy. There have been lots of imports and
there has been a regular inflow of these goods.
On those two items alone for one year we can
say that more than Rs. 15 crores of our foreign
exchange reserves have been consumed. And
again there have been large imports of what
may be called miscellaneous items. Now I put it
to the hon. Minister whether it is not possible
for us to conserve our foreign exchange by
slashing down the imports of commodities like
cutlery and hardware, passenger vehicles,
gramaphones, radios and such other things. If
we scan the provision for the Second Five Year
Plan to the extent of about Rs. 270 crores, I
think at least 50 per cent, reduction is possible.
Again, Sir, for example we find that certain
crores of rupees have been allotted for sugar
imports. Is it necssary that we should import
sugar, especially now wl:en our production is
going up?

j SHRIA. M. THOMAS (Kerala): We | are
now exporting sugar.

SHRI PERATH NARAYANAN NAIR: We
are now exporting sugar. But is it absolutely
necessary, when the target of production in
the Second Five Year Plan is so clear? And
even if our domestic consumption is reduced a
little, I think it will not affect our economy
very much, and there may be some upward
trend in the prices. Anyway, Sir, I am just
putting these things here so that the Minister
can consider them. Again, Sir, in the matter of
raw jute, there
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have been imports of industrial raw materials
which have been used here for the manufacture
of consumer goods, I say that if we scan our
estimates for various items under the
miscellaneous list, we will find" that the import
estimates under the miscellaneous list come to
over Rs. 700 crores for the five year period. We
can reduce it. And not only that, Sir, but these
imports of 1956-57 are also there. Are these
things required for immediate use for the
purposes of our Plan in the current year, or are
they being held over for the next two or three
years? Because of want of proper phasing of the
Plan, we have been led into this soup. Then,
Sir, if we analyse the imports of the past year,
and if we make a judicious use of the imports of]|
capital goods that we have already got, then I
think it will be possible that at least in the years
to come the dissipation of our foreign exchange
resources, at least om Gov- . ernmental account,
may be reduced to the minimum. That
possibility is there. Sir, in the handling dif the
foreign trade it is not only the imports position
that comes in, but the exports position also
comes in. Now one would be surprised that
under the Second Five-Year Plan thei export
estimates for all the five years have been put at
rather a stable and stagnant level of about Rs.
600 crores. I submit, Sir, that it must be
possible for us, if we make an honest effort, if
we do something for the diversification of our
trade, if we do not allow ourselves to be
confined to particular areas of political
influence, with the minimum drive, to increase
our exports at least by a small percentage, say,
10 per cent. And so much of money is being
spent in the name of export promotion for
propaganda in other areas and other places. But
it is not the producers here who determine the
prices. The prices are determined by our
forward traders or monopoly exporters. And if]
we have no socialist plan, if proper planning is
not done on the industrial and the agricultural
sectors, and if we Ifef use to make a proper use
of the instruments of economy which are in ouf]
hands,
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all these things are bound to occur. Also, Sir,
in the matter of augmenting our earnings in
respect of freight charges, the possibility is
there. The development of external shipping
and all those things must get top priority. So,
in the matter of regulating imports and in the
matter of stepping up exports, the country
does not feel reassured that there has been any
proper handling of the situation by the Min-
istry. I would therefore like the hon. Minister
to enlighten us on that issue.

Then, Sir, the hon. Finance Minister has
remarked time and again that there is necessity
to explore all sources of external resources.
Bilateral agreements with foreign countries
are possible. I want to know what efforts have
been made during the last one year or so, and
again, apart from these bilateral agreements,
can we not get some credit from the Interna-
tional Monetary Fund for long periods? What
is it that we can have from the World Bank?
And again, can we not have long-term inter-
national commodity agreements with other
countries for short-term and long-term credit
and for deferred payments? I think, Sir, that
there has been a lack of some integrated
policy in regard to these things. If the planners
had bestowed much thought to these things
and if there had been some long-range
planning in the matter of foreign trade, they
could have reassured the public, and this sense
of defeatism and frustration would not have
been there. I submit, Sir, that if you explore
the possibilities of augmenting your resources
along these lines and other lines—-I am just
illustrating it—you may be in a position to
maintain the original size of the Plan. But if
you fall a wvictim to free enterprise
propaganda, naturally the effect will be on our
common people, and the sense of frustration
will be such that it will be difficult for us to
face it. 1 therefore think that it will be
possible, if there is a proper and more
judicious handling of our foreign trade by our
Government, to maintain the original size of
the Plan.
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[Shri Perath Narayanan Nair.] Then, Sir, there
is one more thing also. Supposing we find it
absolutely difficult to carry through these
things, some slashing has got to be done, of
course, as much as possible. And even after
exploring all these possibilities you come to
that decision, then we have to think boldly
what should be the core of the Plan. Sir, the
Finance Minister has defined the core of the
Plan to Be steel plants, programmes under
power projects and transport. Now, that sort of
a haphazard division would not do. While
defining the core of the Plan, Sir, we have to
take a more objective view of the whole thing.
Certain objectives, certain aims and targets in
the matter of national income, in the matter of
employment potential and in the matter of
general production have been laid, and one
sector is interlinked with the other sector: the
old Plan is linked with the Second Plan. From
year to year there is this linking. So just to
isolate some of these from the whole context
and to say that it is the core of the Plan will
lead us to troubled waters. The Planning
Commission has to categorise our projects as
to which require priorities from the point of
view of how it will help to build a capital base,
how it will contribute to increase of our
national earnings and how it will create
employment potential also in this country. You
have to judge these from these various view-
points, having an integral view of the whole
picture and from year to year, you have to
work it out. I think especially during the one or
two years, the Planning Commission ought to
have done these things. They have not done it.
For their sins, the country is paying now.
Apart from the external resources strain, the
strain on our internal resources also should be
lessened without affecting the physical targets
of the Plan; there are methods, especially in
regard to projects requiring foreign exchange
commitments in the matter of construction
materials, in the matter of equipment which
will tend to be capital intensive in work-
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ing etc. All this is possible. I don't want to go
into those things in detail but in regard to
building materials there are possibilities for us
to use indigenous materials. The high-flow
styles oi; architecture can be given the go-by
for the time being and even in regard to
irrigation works, we “an think of humbler
methods. Instead of very skilled labour we can
use semi-skilled labour. I am pointing out that
these possibilities are there. Without exploring
these possibilities you come here and say that
this crisis is inevitable in the context of deve-
lopmental economy and that Government is
not to blame and Parliament has to take
responsibility. Yes, Parliament will take
responsibility, and it has given its general
approval to the broad pattern but the handling
of the foreign trade especially has been in
Government hands. They have bungled there;
I have given instances and 1 would request
him to enlighten the House on those points.

2124

Regarding internal resources, now Rs. 200
crores have been set apart for village
industries. It is good but does it not require a
thorough re-examination of the whole thing?
How much of building will be necessary under
that, and in regard to small industries also as
well as imports of equipment and materials,
are we sure that this money is being spent
properly? In regard to social services also,
some of these can be gone into. I don't want to
go into the question of the deliberate wastage
that is going on in those things. Look at a
village. How much of duplication of effort is
there? The Panchayat man, the Executive
Officer of the Panchayat, the Patwaris or the
Patil are all there and again the Gram Sewak
and then the backward communities men. So
many people are working in that very village
without and coordination and there is so much
of duplication of effort. You spend so much
on farmers' clubs and throwballs and discuss
about them. When we are faced with these and
when there is so much of internal pressure on
our internal resources, by slashing such
items it
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may not be necessary for us W> cut down the
original size of the (Plan. That is my point.

In regard to village industries! and social
services mainly in regard to construction, so
much of material is being used. These
possibilities have not been explored to the
full and that is my charge against the
Ministiy.

Regarding the Defence Department, I agiee
completely with the remarks made by Shri
Sinha day before that consistent with our
policy of non-alignment with powers, is it to
our national interest that we should entirely
depend for our defence equipments and
materials and arms on a particular bloc. We
have to do some bold re-thinking on this issue
belcause the security of the country is
involved and I am not an expert in defence
matters but it is just common-sense. When
you pursue a certain policy, a foreign policy,
which has got' the approval of the whole
country, when you consciously refuse to align
yourself with any bloc, that you should
depend for your arms on a particular bloc is
something which passes my comprehension.
Regarding jet planes and others, I have
nothing to add. But on this question of
defence equipment I have one suggestion and
that is a small matter relating to Kerala. We
have a Hydrogenation Factory there which
was established in 1953. It was completed at a
cost of Rs. 18 lakhs but that factory has been
lying idle and it has no work and I am tol(i
that the Defence Department buys on an
average about 8,000 tons of vanaspati. The
capacity of this factory is only 3,000 tons and
if the Defence Department can take up or
assist in thri running of this factory, it will be
a means of saving to the Defence Department.
More than that, after so much of agitation we
have got one factory but for the last 7 years it
has not been functioning. If you help in this,
you will be helping Kerala also.

I don't want to refer in detail to questions
relating to Kerala. The question of national
disparity is there but when you are seriously
considering the various allocations in the
Plan,
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when even the demands imder this
Appropriation Bill lack a sense of reality
because all of us in the back of our minds,
somehow or other, have come to think that it
is bound to be revised, now I don't want to
make claims regarding this. Our Government
have placed their own claims and demands
before the Planning Commission and the
Central Government but I want to mention
two or three small things. In Kerala, let alone
heavy industries and big industries, coir
products and handlooms provide employment.
Coir provides for about 10 lakhs of people in
the coastal areas and handloom also to a great
number. During the past few years we have
been trying our best to organise the whole
industry on co-operative lines and the
Government of India have also helped. The
allotment in the Plan for this industry is Rs. 54
lakhs and Rs. 14 lakhs is already spent and
now additional areas of Malabar and
Kasargode have been tacked on to Kerala. |
am informed that Central Government have-
been approached for Rs. 150 lakhs for the
development of coir trade there. Very many
things can be done to accelerate the export of
this commodity but for the organisation of the
local industry there on co-operative basis, we
require this help and because it is a question
relating to one of our basic cottage industries
and gives employment to so many, I hope the
Government of India will consider that
request with sympathy.

Again the same is the case regarding
handloom also. The All India Handloom
Board has been giving us loans and subsidies
but we require loans and subsidies to a very
great degree. Now these loans are given for
the development of these essential cottage
industries at 4J per cent. interest. When we
undertake these enterprises on co-operative
lines, it is very difficult for us to pay this high
rate of interest and I think the Reserve Bank is
making credit available to other sectors of our
economy at lesser rate and I think it is a very
just and modest claim which the
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Kerala Government have put forward that the
interest rate may be reduced to at least 2jr per
cent.

These are the things which will go some
way towards giving relief to the people. I am
not entering into other aspects of this
question, especially the Demand of the Home
Ministry to which reference has been made
here. But I do not want to take up any
controversial matters here.

Thank you.

st g {ea (TwmE) o oI
gumafa  wgEw, wEAe fafreez age
# 7 fafmw fasr o= @1 & ame
Tar & T Ry AT T w T TE
8, % Aqmar § A g TR H g
% are @ ot TR | afR o
“grg @ 419 T G FH A9 JaT K
o ST SEAT E | A ST gERT
i & afd ¥ owaT ¥ femn 2 e
Forq g & 9% axa fisar sraT & F9Ry
AL ¥ ACHTL $T AT fGoray avgat § )
¥ oroF A1E dTe oo o F AR A
9 TE FT AL E ) AW W
agwy # for A ad 76 F b
T & guT Fmar feet awmET R
3T Y AT F == owan § av Fepe-
wdf § qr wEr g 1 o A F a1
FCHIT T TTT @F AT 9PT IH 9
T AT §, W@ Fe AW €Y 9T
q7 qr$ FWET § | W AT A AT A
& T OFR FEAGE A IR I
¥ ff aard iy # fam &1 ¥ qos
s 1A m Y e iy &
fs @ o & & s o S
grEsmEar 8 T # fyad fdme st
farer 3 &aTT FY 9% | M AT IAH
AT WA wrfed Ay A A S
# 1 o dre T ¥ro ¥ ww STy T
AT EY FTHE IR AR
WOER HF S9ut 5630 &Y 991§ Sen
W T § ) dle Feo €0 HEFA FY
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GITHTHT FH ZAT AEHAT K ATF 16
a1 gd adr e feard 30y | 3T OF
NZFH TT TR AT @91 FTdT § TR
g 91 Fraar afes wy ag A g
& w¥ gy fufes cefafrdas &
garfeass 2 w9 wTT AFAT F
gron fas § o ar 21 wfasz 0
UF S FT HAT 1 Wi A f 4w
AT F ATY H G, TgT AH ZW AL
|y & fd gt for> & g 21, 98 afew
2Y, @9, =T wfwez aiw oo & BT
7 YT AT A T H AR FAE | @S
afsrgz T oror w47 Zral & agrae fawn
F 9, IAF TE UIT KT aG FIE
ZTeY e A@ 4, T o gw dwa
f wfore2t e st #7 agrEa faad
F ford dvwe fad @ &, arew owee fae
g4 2, fre oy Fam wry wedy a3 7,
agferam & ava st aedy ad dar d
¥ 347 99 & "7 ¢ T2 FT F19 F
A | 7 77 AW B qIAA A
T8 F 121 § gl &1 GAET A1 A grat
| 9TE, uTs OV 7w 7| |l A% g
The oft @A & | a7 A oW,
o5 BT 29 A9 AT a% afeeq @
fasrmr wie 3% ard et § W a7
ffAT wEar A7 A1 ¥ fael 7 qeee
¥ qaifeas F7 @ATa O | WO A
F2qT & & szt wifeew & fro ey &
TRT 9 AN /T ATy A7 frs AFATE
Tafad & ag w g qnzan g i fafaa
nsfafrsse av a3t mr a9 fear o
@A A 3w AT ar s A4 #Y AT

g1

qvHFIT T F wfeAgwT wRE
A & fad aga I & | o A
7z & fm 3@ & oe sy wfzamewe
it |rea 1 wiferEr € W @ E
A wowTe %1 g7 faeary A8 g1 3
f& g7 v% ww § gfeamyr TR
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AY9E & | T aUE SO = @) | ofm w wEn g e g A A

T8 X G § | AT A THEE &1 e
W EE A AT & AT § W ag
fezrae & & fw forem asmee =
a7 = faar s T e A an
WE  Warfeas § 48 o9 w0 A
g o aria & oy g qwrd € @ 7 avdf
AT FT UF WET A9 TE § | GATANT
o afeers &t Al w1 e o
#§ w10 7EN AT § | 9 oY Y
A ww § Wy WY @Y ¥ AR
qTHr wOAT qE F1 W wT E 1 F
W% gTRA gfamr €t are aewrar
AT § | | F NG F WE A F
o foew @R 79 o I aET T
T BT oW &1 a9 YA q@T T4
W FH 9T A aG § WHAEOEE
T & & | WA ALH(C T A5 FTAGAE
SATE AATAT § WX UF TAATHE WfFAT
A v g | @ W g ag #
fe @ wfer 1 =@ 798 379
o1 FHT FTHI AT W AN @A d |
aiEy # frzw amm s, IWE WA
ETET ATAT AT FH AT AR WIH I
#1¢ wETT 447 g1 | gW WA &1 T
# TAl % G5T T @99 § f§ 9w
U W wATT F1 EETC SYTET AT
a5 & | FfET A T T a9 9%
faamer &Y 71 & | wTor AT H Y TET
€T § 9 IS & AwA § war faar
wTar & W T g Wi g | o TEe
T ITART &1E & ®T H fFAT 97 gFar
a1, foe® grer aT dar & awen g,
IYET AT FL UG FCL WE | WA
%1 Garare ag & ford dae #1 faa
QIaTgFaT §, INH (9 a@ F A=
GCFTTHIE €41 AT 8 WTE |

& wrar wr wiaar g fe feene farar
ghamAT #71 oF 7% R E | ARG T
“Adz A = R’ Wt fF

W% ANT I G AT gream qAeEm
ATEAT § | WA A 9 Wk ATy v A
AT S0 AT 0 AT IEH g9 Y @Y, WS
W, A AN FJAET T A3 § 927
AT AT § | TR FTON A G, TE A
HITHT FAATAT ATZAVE | T A
7% & f& i = W g o afel
#1 faar s wfg@ ar ag s Al
fear srar 8 | afeF 59w W
AT ¥ w2 | wwT AvAT F A A TC
qATHHT & | W W A Fd A
oD AT g s fE o awee
AT qATHHIT g7 9% § Iy ard WY
|G B AT A WY A F s sanr
A 9va1 79 T § | e arg §an
¥ ag A W wer wgar § fr et F
wafeal *1 St 7 ez g § 48
@z w AT et @) e aer
¢, JwT WIE 7@ awrar Arar § | WY
FTT &1 w947 T {t 97 war fear
st & fawdr afsers &1 w18 wraer W@t
grar ¢ 1 fome s woerhy em oy
et wrAT ifgd ag Ad T W
# | mfod & T ¥ 9y A FEN
TR g fF WM ¥ wmag AW
aufaar § A% avE wee ¥ W
vy € q9 |

# gfermr fao & aalc qureear
T T W g, el F gt F At
¥ FP WA T AEAT E | W E
sFt T weE aw & AW §
g faen #few 4oy & ford wuge
gragfamrar gy ARG s WA
wapgT & | Ffaw wrw gy ag & fa awt
T AT W AT H WA FEEAT
sy avat w9 W G § | gfovmrEy dfew
aeqfe mwTea #Y @1 wEr ¥ | 4@ 9
| WTTRT wwE g W EE e
wfewer & | AT gOATT K qravz H W@t
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=7 sprer faate |
F wAE W FEwaT WK aE=E @
& | ¥ 9z w5 FEan ArEan ¢ ouw fa
ot s fw gfoamr S ao difza
deq, 70 AICAT F o wgT g ag
|1 & aged &1 A | gfamr
T T A ¥ AT F g wagT an fw
T T WY A8 4 aF 7w 4 § ) ofw
A WH WIT L0 AT LY AT 39 A
ardT A AT HE ZIT AT HTIRD A
for@aft | ot o 7 & f samar g
& aTdr v #1 a W gy gfamEr
¥ geT 91 97 @I § 6 giE S
W E S ANEl A § g ¥ ue
geqr  fF efomr & 4fcq 459 #t
FHE HAT T WET a7 FLA | AT T4
fr zow a1 famr & SR T BT
grar & | #fs & i 59 FAr |aay
& @ afamr SR 2w 18w
@ g € ) efemar & st oAk
W FATET AW Fes AT ey
& fow amm w80 w8 eforar &
faaet o am Wi 9 FwEar @i
avs WTET ¢ 4 79 §F 3T a1 §% &0
%, TATE gT FE WY § W geE
sias gaéaafaaad
a & efomr o s dfea den & 7w
FATAT HIT TVAE F TIHT & &1 AT
& | ¥ G & A won g E
R 72 Zforn #1429 feq 31 a=Em
HEAl § T S ¥ frgra &
U FT IAT FAT I & o4 I
gfaamar & i G &) AT W
%hﬂmﬁmmwﬁaﬁm

Y A% W WOET ¥49T § 9%
FEn fr g 3w 3gEr avﬁgm%
AT¢ A IS {A OF w4 TG 491 av
O AT |/ qaran - feere faw
WY T g4 W I T ¢ FE A
GEET FAT W IT ¥ FAw F fAw S
A AT AW F1 fimr | @ ¥
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| 71 g e 2 e o
i'ravr-twﬁim%v Fag F faw ¢
FTE FPIT &1 AT &1 fawar & A
q st Fars a2 gy & | A
31 @3 g| BT & | O A% 9T A
OF AT WITHT W AT § MR g
aTF I A GIEIE & WIEHT SEEr
aiEf 7y fee @A & fod ag= o
#, 7% avg & a9 a0 & o faae
| ATl T AT g9 ENT E | GAAT 8 T
ATHTL T §7 =0 TAl e & |y
a wd § fF 39 2rdY & qoy dar o
| O dF s | we fEer & oae #
Fea1 GaT FraT &, @rea dav gar § av
IR FUC 299 9 & At A T q
fis @alt @it @@ &1 Lo, ¥ TAT H
@TT F 93T E 9T T T T | gHE
FATAT AL ALHFTL 29 THE7 1 g9
dfcis av, 7 @zl 97 arr 9z,
SF W F AT SET UF WTEET o, 1%
AT Y, EAIT €YAT ®H FAT & TRl AR
fo, R0 TAT HIGTT &1 9T F 39T |
AT TEH T HCHIT AT FIEN HTAGAL g1
AT § W wen 3 A of afsww v
SATAT Z& TEN &I |

A1 g qana faz (fagre) csa
I T IE AT /% AT |

st e TR < a7 T &

' T AR U A W A S
¥ e @ fw e gw gfeamEr w6
Z WET 7T e 359 T waw
AT 2T g A1 a6 faa sl
a1 §eTT &1 uF wa dqr ofra
FATI A WA FAT AN, TF qAq
| fafrrt T A Afed @ 5 AT
‘ AT 1T 9% aqvwg & A7 9% 7 S

w@ gATr Afzw dew w9 A1 WY &,
’ @ 3 @Y &, IR q=TAT AT AH |

% wemaT ow W arg § faa
0% § WM AT 9T WIIw! qaveg
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feomr sear g\ A w & fx ww | fafaan G @ awds e g wod

ST AT ¥ w9 G & | o™ foEw A
ST FFATh T A T AN E ! AE
ag & i siror g fesgeasiY, sy,
1z T wmy ¢ fF foms o oA
SAFATE (31 FCAT T & | AT 9
g {4 a7 fawrad wrer & fe e §
faamae & & e 9 S A aw
gimr @ wfEd | W & wEar
% 49 7@ 7 faeet mfrmifadt &
7z g frwrar § fF omelh S
T &1 o FifF Iq% faemae e § 1
at wre 39 faemae Y, 59 wea e
FY 3 5 feeaas i #1 AawT wE-
T4 § fermm § @1 maw oed e
va¥ il 77 g v gt T oF e
e FH  gHT =1fEd SR gwal a8
qaw faar afed B 0% S0 wm
qmy & BT wreraw wdEa 7 e
o et A, wn & ww ey o ez
W W, WA FTE GX FY qreArw g A
S 2 1 fRT aS9 % ag w9 wmnn
arar & & e & e aeeT T
g g AT AT AR A g a A
Fuiat & a9 | g fer A ad
aqifes @ W et AR e
Fagrdr ordr &\ o aw fF gure
awat &1 gifew areir wE & a9 oW
& Y 3% s fawT weg @ A
W 3 7% §1 FT LTS T TCH TW
AT | ST AR AT B9 WO Al
& uit v & s
FT WG FAT BT § WL TR & FF
& A% a4 a1 FH T TH g OF oA §
v ferer, s, QAa, STET AT
snfed foed f gard a= o & sy
T WX T4 AT FT F T ITEH FL

oftReft qawolt arg (== w3wr)
st Iyewafa wgre, o § 5w

faard} %1 swftqg 79 & fg =d

| g% g | gurdy woET 7 wrew #1 vAfa

# fag s Srwm feg § 9 fedr & B
g4 W4T § | W g Jd & fe ot o)
T H TG WUE | 3T 7 02
Ha g § f5 sgrdfal § w=w
aeadr wfeat W afr g€ o1 wigaw
auAT @id e v OF 3w wfzat 57
oI FH g TR A faer foar £
sigt 9% fF = 7 qEal ®0 o7 we
AT AN 9T WA gWOEH AT A AT
A& @ T & 6 7 g T 7 vfa-
qiF FT UF 1T AT G VAT 4T THE
TEIAAT qAT OF FFUE AT AT
FEAT AN LW T CF TG AT FoA
a7 fazar faar & 1 gw g ot At 7
aFa & & wre 4y wafa & =7 9 g
Taq THAqig FeET e 4T IR
Zad qa fear § we g awT aE
Zady qaa AT qrstaT H1 [ EE & fag
SAT AT § | YRAT TG AT ]
ft #7 gafa & fq 93 a2 a7 &9,
qFT, TFAT AT WEqATAT A1 AT
qét g1 ote wfgemil @i a== 91 safa
# fag gardt /owTe 7 oF S qEe
FAGITATE T AT o f2mr |

qrET, § agar Gwdr g fw e
T A g4 A 1o § 5 s
At gATE BT | R § A <0 g
g & 1 afeerw # A g Wi ag 79
get & | FTFTONE 7 AT AT 78
EF—HT9 FIA FARYT R AT —
fF sa%) eqaeqr q4T THAT T4 A%
TN & | 2 W & 6w A% w E
A1 T off T @ 7@ E, FETE aAT
aga qar AT §, e A =paear
s a8 § | w9 e @rar ot §
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[sfraeft wwaoft att |

A1 wlzami #1 gwfa % fa, e
%t zaft ¥ faq, g7 o v 01 w7
& forg da war onat § FiEw ag d6
faeger aFTe e £ | §F WA 07
aar faa o & fo &0 St T @
qrat & | & Fadt § 6 q@ arw wfaara
AT o & A v fed ¥ faa
qemn 9 § S g AW F9F
IAT ATET F7 fzgr At § | uF vat
Fryer aa1 § o dfew, e W7 age
oy faeh agd g wnfed wfew aga
vt fareft @@ g 6 SAHT A50 TR
AT FAN E | 1 AT T qEA § T B,
arerdt ot Forfeer s ot <ot &, g9 R
& frd ww i foell @i d, Sl a
andt #1 qEeE wLT /T AT A gt
% g Ay | afz g s A
woF WA § W WY SR GH-
wfawr &7 ety 30 A1 fAwEy drem
g #r swfa & qwT wifs ag wfzan
S f& A AT TR AT & a7 wWE A
AT F g ZE ARG R AT A
foraaT  A@T FTH FT AFAT IAAT AGT
*7 wfgar 7 &7 a9dr AqifE ST
foret @37 FET W wEAT | AT AT H g
W ad & suer faarom i €y wfzen
QAT EAT § | THE iR T A
ot g wwaAd o gar? wia &7 oF wlger
#r gafy gd, gwr? wE AT OF T
%7 wwfa g€ |

uw o7 oft agTadr w18 7@
ae & o fr amr afaw g, o e
AT FHT A F AHT G3AT § IR
A so 7 Fed o § WY S Fe
wfawtdr &, SfF T T o,
IEFT LYo To 4T oo Fo fag WA

& W7 U A A et frdveor

i ferir, g ST, o wATeat A T
% ford w¥2 oIg g W F @

Bill, 1957 2136
#1 z@q ¥ fqg | qeeg sawT zeer &1
g E | A Tg S F\F ARt E 1 W
aE &7 aw Gfawr § ag qaiq F $34T &,
a7 qgi ¥ fAwEl F s sivad 7 ol
WA £ | aw T g uw Al
F1 F@AT 2 AW A §T AT
are § dfss g At WA
# w7 9EAr § afew g fo %o
dee foerar & 1 Wi o afge wfawrd
2 ag ugx # @i ¥, W ® FIwT
gaq fe@ ao st a9 & fao
ST @ W it FT St sTgar @ ar
d7 ®1 dEw qudT wgfedi ®1 w1 H
fasr ST q® ot 8 | A o FC AW
F1 @1E oG F | TAAT 3T F, qHerad,
ag afgy @ar & qaddt & | 0T & @
T 34 F7 T qUH qFA4T § | T
ARG F ST qT AT F i ¥ dEwT
TR A AT 2 A% FF T H<
WA | agr 1o & e it & Je
1, afgAl w1 Q02— FvwEt g fv a9
g Y fadr agd gwrd amEt w1
AET TARAT A1 FATT T 4 T FAT qAA
aEAr § | T ATE § FEI RIE wTaar
AET &1 AT | TG AT TAGALC ATE F
fawar @ wiw o aga o a v §

HIAT, EATY qHTE F7 ZMAT 2
f& gwrt agr wwar sfafas 7
faramar a5 | faerEE dwT oA @ #
WX AT 9% @ R | A qEw arw A
FHTE AT WA § dsdr § oafew
T 4% T| FT AgT GWI W T ZrAv
g & gwrlr 9 A wefer g,
forear wefwat o waw wft @@ 2
A1 7 T &, 9 A9IAT & W FgAr F
fe g ewitfanz far 2, #ro uo
frar &, wa g W W oA | g
93 frd dleram awh F29 ¢ f gure
qTH AT, g9 q0it §, gure fag #7€
A A4l & 1 @ gure fafee s W@
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T A9 A qeaAr & 1 7 F F g
THE 7Y 8, T A E O oHTT
3, T A FT & 1 GA g wm
Fr aweaT & fF 7 wrereE AT -
AMTE H ATHT T WA F, T & A
WT WTH & | W9 7 agd T &1 9
& a1 WTHIAT FT AX | A AW
gare form @z 1 @ &Y a & AW
ot AT F agr W s dar g
¥ 1 &¥ =fen froare g i A o
g1z Fea @ foes awt § Aoge
o FY, 7@t F1 afei w1 aA T
R & w9 597 & 9T T g%, 99T
frgarm &1 forr 7% sl adE g
BT F | GHTY AF OF FTCE @EAd
arfgd fomd zart 4 AoEm w=,
qgal, faaar afes, afcgsar afgam
FTH 9T FA A AT FAL IAT ATL 717
7 5% | g7 avg i 317 gar? g3 9=
FF AT FIT a4 TF ZHIT T T HHAT
frerar a%T wfiwa &

? A7 ZATC AT Y E | w4 g
e Wegl A A4 Aat ®1 &9
ITAW FT JFA Z | F AT § fE oag
o AT A W §, IAH FAT AT AAT
faer ar 7 fadr &t # 721 §
aEN F Ag FW wwr Arfer form
BF WEIATAT F AR AT A W | W
. FEH @i o g g AW A, 3
L, 9T #T WY gar & # 1 afx
T 49 F gW wg foadr 2 v oaH
w1 wevE T3 2 fFoaw A 9%
I GEqATAT § A7 FL FATEAT FT ATAT
fed | zafad 28 #aw age g9 e
1 wET & W T g A
aifgm |

T e gt & e foe
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IUET AA § FEAT W T, Fh g
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Y wEAar ¥, oA @1 aww T
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ZH 7 grar & | g w Ay agy w0
day 2t & 3 & Hfaew 7w Feoaad
& et e & WY 7y 97 7wt
A FT AFA | TEY AT UG w A ¥
7% T gafaa @ fF e daT T
TR T AT A Y ) 0 A F A
aus gHAT 6 gATe HEEH! A ¥E
ey sAfe & A6, 44 AT R E
a1 w4 wE vAr A & 5 oaw oW
F, FHF F AN E AT T &
fa =Trar T T AT FEA § AW FTHRL
gferr #1 aT6T & A4 8, 7@ AN FAG
FT OF ¥ | AT AT AF ATOHT A FHA A
wEEal $1 AFF T W IA AT
T xET A4 A% FATE ;g B Y
faefY off g F wpaea AE &1 AwAT B
a1z guT AdEeE 34wl e
weg| 7Y afear & T ) 99 AT ;W
AT § 3 AT AT AL WA FATU
rar AT gv, gaTe Fe Fy gty J@
grft o gar aiEy € Fwfy T
EAL !

uF AT W H WY FEAT A
7% 72 & fF5 A g ST T
Fadr & f faedy & w0 w4 | AT A
st qrar qamdr § 5 uw 0w S
ﬁaﬁmaﬁmﬁm%_wﬂﬁ
ST F qAA 1 rEHe 39T faay
A wedt wifw ga 7% EEEAT A

§ 9 @7 A wigfs # owqea fem | dmooe aF @3 e & o A w@
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[ i wavir At
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AN T 7T AT AT E, A WrLST FE
wTAd, gaTe fag Wt w15 dar Ay
T &% fF gl 1w @ S
W1 51 Ay g1 § TEH! GH g qF |
ST 7 Ul WIH T fa 48 qv A faw
e #1931 % & qgi #4 w0 a6
wEAT # i aw FEAE S §
o 8, %9 dlo Hro Hro &y fawmr fF
g 37 fEar it HEEY 7 e, # qet
¥ 7R T qEAT | AT § A T agt
WA ET W el TEEr 4 | e
fera ord fF &1 0% @2 22 %2 AU
HTHR 79 | 59 aEed W K W v
B UF YIAT FAWIE | GEE FAE F
g1 frwdaa a—% oF faq s 2Eelt
FE 7 9T 41 e & 919 S A
sear € fo el 797 #iz wai 2
afts & o o 3 AT By W
o7 fame o | WA TEr w}yAr, 699
gE F7a %8s W w awme |
faar | arz & o g7 wrE @y A
afgr oY, s wHo do @ wE A
GATHT AF ATET | A9 Far A7 foEmr
e feedr a1 ogr €0 A%, WIS wgr ¥
werd | % ar fee & agw w9 s
£ | 59 | a1 ar sEfed o whe
frgz a1y & w20z v FAT A7 AT A
sy war wgr 5 L am sorry”. THE
g sEF s At A R aT
HEET HEE FATa AT Az A A1 | wew
AET, TEN IR W@ avEr R
TH T ENT W1 &S ATg g AT
vafay o e @ fF o g waEl

ST I FEAT &, AT EW 49 F ITC

e g & Zaan afew | o & e
g gt famm i afgs o 390 &
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@ T g & R sy oad oA
g A1 I FaEr qwar § )

HTIqT, 92 99 a7 & foad &
GRS AR WEM 2 | W AT Sar
# o fom <ot 1 am oaew 2
gy g ad gd 1 e 7 fr ag A
I & @ § G 57, e wir
BT O% SAHT FTAAT AEF TEH 9T F |
o9 a% I9 A0 ¥ 997 §9 W WA
IAH! AL TEAAT A T & AL AWGT
fr g2 fan a7 g@ wiv mfar &
W gH AT A w1 awrey faemer ¥
ar faasr gw w2 faen = 9 ag@r
wEd g s fag oz far s
g Jifgd e Sirfaatar F e
ars aifgd | "W § Fedr § fF
Seffrafar & s o wd T A A
Yo, Yo %o, So WEF ATTH A A
&1 ¥ § 9z at FT T A A
F=41 F1 T & qfFT I wdl T8
B0 OTET & | ageTEe, 4 TE AR a7 aar
Fa | F gaq [T T g feoamr
a3y &1 Fafa 4 & Wi Tyt &
He AT @ A g faq Ay aew
qrae &Y a1 & o gnnd wed sl
& o T fre @ § s fa e
g SEEql &l & |

AIET, A1 F2 FH, HOT A1
qe dew A1 wiE far gwE fao
AITE AT § WK o anifa & graw
AT AT A fAan meaArE A E

am wimn feasd  (fae)
AT AEL, WA TH ORI ¥, WA
asiT Arfeu &1 O faw S
azw 3 |\ % 34 faafas % a7 s [mger
g fa oo fa=r &1 27 @2 am T A
el | 0 OAT A g1 iF g e 7
fopaft @ wF1az @4 g1 91 | 59 faw
q WA TEATE AE WL A Al uF ard

TRA § IR G GIRHA gl 8, l FET FEAT AIGAT | TR FT H9AT
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SAAT T &l AT 8 A EET A
fw g% 34 fo 70 o9 %1 F4f Toa AR
aar aiF 9T geTe 9 fwar s
FATE F | 7% 240 & O A0 A qA
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ol wifgn e ag afeer s sgEr
arit & faeel & g€ &1 o W a T qw
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STSIT &1 AT T W agrAr artEd |
e, T, W, AT, AT 9 AR |
q 3t 2 By o & wifid g/ 28y
&1 gifas w1 &1 ffw FT R E |
T AL gHE A S WA F A oA
FEl H1e FHl 7€ 3 fAwwr oy ¥
apit & Afeelt g1t ¥ 1 wm FE b
UF A9T AT W AATE TE AR T
i T 49 §7 i & ag gan F
i Ferfat &t St 7 AT a4 |
o foras Fedl € avar oF e
SUTHT B HGT AT FEW g W
)y forgs =ad ft o AR &
AAT AR G 1 AT Ag TR ? ag
OF T a9F # |

B A1 AT FETY F W a1
¥ oA § W e qEen
2 ) T @Ed F el a
a7 A g =ifed F aTemd
G W AR AW A&
ATET WEFAT & AAH T wE e
agt |aAr | & ) 2 & qAr g
T AT | FEN FIEA A7 @ATHT AT
F2) LAATT FT AEAT | THT A HABT
Eqy a0 S0 0w e A @
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T TAT AT TR e @ 1w
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THAT Tk qq9g A4 AL @ § AT
46 RS.D—6.
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WA g AT A A UM T AT a2
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% = Foreas)
T 72T FTH F ATAT AT & | F AC2AT
i & g @ dmoaard #1ous
ST FIST FHTLT &7 AL F 57 HIT
TG F OART UT WO WX oA
F=1 faq s foverdr oy et & e
AT FT TEA FE@ 2 | I TH Al
W wEEE AT & dE Ao
WETH AT AEI &1 AT AT qH TF T8
W SUTE FATAT 315 A1 2 WiF 92
fodr g9 =" amd @ 2

wifEa & 7 a7 w2 Jed g
TR HELTATT § A 297 & J&d
& F99T 99 FF ¥ [0 FHET 7 SATRT
AT ar @ g w1 ogEm
FA 6T AT SAATH HLAT AT | 8 B0
2 f e ot Wi wiEm @
3 & WA HUHT FATT AT FAT AT 2
ot 3 & %7 21 91 3|01 T TEH
W BT WoF A7 a7 A 9T @ 2
HIT G FHATE ATHT T FHAT AT
STEaT & a1 gwn wr oy fF o
it a9 =T 7 ¢ 1% a5 W figr
S | A1 99 a9 & fAw gaEr qAn
TEAT AMET | BHET HAA I FT AT
FTERT T FEAT & WA A AT UF TEL
w9 2 A gt Jifzm & oo Ao
WIS ATHT & AFE FIT 94 44 219917
OquF 79T F fAg A wa F =
SHRI JASPAT ROY KAPOOR < Uttar

Pradesh): Mr. Deputy Chairman, I extend
to this Appropriation Bill my mupport in
the hope and belief and trusting that this
huge amount will be mpent well and truly
for the furtherance of the establishment
of a Welfare State. But then while
according my mpproval to it, I must
sound a note of warning and that is to the

effect that the Government must see to it
that every pie is spent in an econo-

[ RAJYA SABHA ]
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mic manner and that no wasteful
expenditure is incurred. I would not refer
in detail to many a wasteful expenditure
that is so verv often increased because
this is a subject which has been dealt with
by so many speakers in such detail on
numerous occasions and I would only
content myself on this occasion by
remarking that these two automatic
voting boards in front of us and the two
other boards in the other House over
which about Rs. 7 lakhs or more have
been spent and on which Rs. 2,000 a
month are being incurred as recurring
expenditure would ever remain as an
eyesore before us and will keep
reminding us that immense wasteful
expenditure is being incurred all round.
However, Sir, it is a matter of some
satisfaction to me that since the last
discussion we had on the Budget when
strong criticism was levelled against
wasteful expenditure and emphasis was
laid on economy, a spirit of economy
seems to have been taken up by the
Government and we find that they do
really now mean business when they say
that they will do their very best to effect
economy in the various departments of
the Government. In the Centre and also in
the States we find that the Government
and the Administration are now wide
awake to the need of effecting all round
economy.

The second warning'that I would like to
give is with regard to efficiency in the
Administration, and more than that, with
regard to honesty and integrity. Unless
we  have efficient and  honest
Administration, it is difficult to have
public co-operation for the fulfilment of
the second Five Year Plan or for the
matter of that for the attainment of our
objective, that is, the establishment of a
socialistic pattern of society. Everybody
does want a socialistic pattern of society
and there are only probably two ways to
secure that objective. One is to have it by
evolution and the second is to have it by a
violent revolution. If we fail in the first
process, then naturally we are bound to
have a bloody revolution in this country,
maybe after five years or
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after ten years. So let everyone of us beware
of it and if we want to avoid that b'oody
revolution, everyone of us must see to it that
everyone acts honestly, efficiently and
everyone helps the Government with his
fullest co-operation in the achievement of this
ideal.

Sir, the other day I was happy to find our
Vice-President and Chairman of this House,
the revered Dr. Radhakrishnan, when
addressing a meeting in connection with a
public fuction in Bombay, not many months
ago—1I think it was about three or four months
back—remarking that the country was
suffering from a "character crisis." That is
exactly the position and unless we take some
effective measures and see to it that this crisis
is removed, unless we find out softie specific
remedy to deal with this critical situation, I
am afraid we shall be landing ourselves into a
very difficult situation sooner or later, and the
one thing to which we shall particularly apply
our mind is to bring about effective reform in
education, for it is in the educational
institutions that the character of the children
and boys, who are in due course to shoulder
the responsibilities of the country, is built, and
if our boys and children do not get proper
education and their character is not built, it is
idle to expect them to become good citizens
later on. In this connection I would submit
that rather than the Government spending
huge amounts over universities arid over
secondary education, it should jpend very
substantial amounts towards the training of
children n nursery schools. Let the
universities and the higher secondary schools
be looked after by private individuals ex-
cepting of course the teachnical part of the
education both in the universities and in the
high schools. Money spent over training of
children of three to seven would not be really
expenditure, but would, in fact, be a goojd
investment, because if thereby after some ten
or fifteen years we get good and honest
citizens, honest doctors, honest engineers,
honest administrators, that will mean
ecomony in fact.
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All the wasteful expenditure thf corruption
that we find everywhere, here and there,
would be avoided I am -sorry to find that the
policy of the Government is that so far as the
education of small children in nursery schools
is concerned, it is tha responsibility of the
parents and hardly any amount is being spent,
has been allotted, in the Second Five Year
Plan for helping or aiding nursery schools.
That I submit is a very, very wrong policy and
I would earnestly appeal to the Education
Minister and the Government as a whole to
spend as much as possible on nursery schools
and reduce their expenditure on University
and high school education, barring of course
the technical part of it.

Then, Sir, I would submit that we must lay
particular emphasis on the unity of the
country and for that it is necessary that we
must set our faco against parochialism,
casteism and communalism. These things
must go if the country is to rise. In this con-
nection I would like to draw the attention of
the House to the fact that about seven or eight
months ago, with reference to the various
recommenda-taions ~ which  the  States
Reorganisation Commission had made, the
Central Government had issued a directive to
the various State Governments and had also
placed a statement on the Table of this House
dated 19th September 1956. I will read out
only two or three paragraphs thereof and
would earnestly request the Government that
they should implement the suggestions which
they had themselves made in their note. But I
am sorry to find that although about a year has
passed since then, nothing has been done to
implement those suggestions, those accepted
suggestions of the Government itself. Firstly,
in para 16, it is said—I am reading from the
statement which was placed on the Table of
this House on the date which I have just
mentioned—the Government of India propose
to undertake legislation as soon as possible in
order to clarify the position on the lines
indicated. In the meantime. State
Governments will be
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asked to review the rules relating to 1
recruitment to state Services in the light of|
position stated in paragraph 14. Now,
paragraph 14 relates for the Constitutional
provision to the effect that residential
qualification should be no qualification.
That is if a person has been residing in
U.P., he can as well be taken into service
in Assam or Madras and vice versa,
because many States have rules to the
effecj that unless a person has been a resi-
dent in that particular State for ten or
fifteen years, he would not be eligible to
appointment. In this respect I am sorry to
find that this proposed legislation has not
yet been brought before us. I find from the
list of business that has been circulated
that it is proposed to introduce a Bill to
this effect, but though we are now virtually
at the fag end of the session this Bill has
not yet been introduced either here or in
the other House.

Then, again, I read paragraph 19 which
relates to the recruitment of High Court
Judges, to the recruitment of one-third
number of judges from outside the State.
This was the recommendation made by
the States Reorganisation Commission.
The Government in this paragraph have
said, there may be difficulties in some
cases in implementing these
recommendations, but it is intended that
to the extent possible this could be borne
in mind In making future appointments.
Now, Sir, if I am not wrong, during this
one year a number of judges have been
appointed to the various courts—one in
the Mysore High Court; one in the
Rajasthan High Court; one in the Punjab
High Court; and some in the U. P. High
Court and elsewhere also. And I find that
all these new judges who have been
appointed belong to the various States to
the High Court of which they have been
appointed. In Punjab it is so; in Rajasthan
it is so; in U.P. it is so and in Mysore it is
s0. Only the other day we heard that an
appointment was made to the Mysore
High Court.

AN HoN. MEMBER: He
Madras.

is from
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SHRI SANTOSH KUMAR BASU
(West Bengal): The Chief Justice was
appointed from Calcutta; the Chief
Justice is from Bengal.

SHRI JASPAT ROY KAPOOR: I am
happy to learn that one, out of half-a-
dozen judges who have been appointed, is
from outside the State. But then if we
proceed at this rate, I wonder how we will
be able to implement the suggestion made
by the States Reorganisation
Commission, a suggestion which has
been accepted by the Government itself.
May I also in this connection suggest that
for the sake of greater unity in the country
the [.A.S, officers, so far as is possible, to
a fairly good extent, should be recruited
from outside the State. This suggestion
also has been accepted by the
Government in this note; but then I find
that in actual practice it is not being
implemented in any substantial measure.
(Interruption.) If we want real unity in the
country, any lapse with regard to these
things on the part of the Government goes
very much against the interests of the
country.

Referring to casteism and commu-
nalism, I would submit that not only
positive steps are not being taken by the
Government to eradicate it, but the
activities of the various Ministers, even of
Members of Parliament and important
leaders of the public go to strengthen
casteism and communalism, for if we
.really want to discourage it, why should
any Minister agree to lay the foundation-
stone of any communal institution? Why
should the leaders associate themselves
with functions which are purely of a caste
or communal nature. Merely paying lip
sympathy to anti-casteism and anti-
communalism hardly takes us anywhere. I
wish that the Ministers should make it a
rule not to associate—and also Members
of Parliament who believe in anti-
communalism and anti-casteism, and all
leaders of public opinion—not to
associate themselves with any function or
any institution which is obviously of a
caste OT communal nature.
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Would you please permit me during the
very short time left at my disposal to refer to
my own home Stat* ol Uttar Pradesh which is
the most neglected State in the country. Sir, I
have more than once drawn the attention of
the House to this fact that U.P. has a
population of 17 per cent of the total
population in the country. The amount allotted
to it for the development purposes is only 11
per cent, of the total amount. And yet in spite
of that my hon. friend, Mr. Rajah—he is not
here today because he is generally here only to
thunder out and then go away—said that
Madras, the Southern States were being
neglected while U.P was a favour State. How
is it fair?

SHRI M. GOVINDA REDDY: Has he not
heard it—India, that is Bharat, that is, U.P.?

SHRI JASPAT ROY KAPOOR: That is the
misfortune of U.P. that there is such a huge
prejudice again** U.P.— not only here as |
find from the remarks of Mr. Reddy and Mr.
Rajah, but even in minutes of dissent in the
two important reports that have been pub-
lished during the last one year and more—the
States Reorganisation Commission Report and
the recently published Official Language
Commission Report. Things have been said
violently and virulently against U.P. and
northern areas of the country in the dissenting
notes, things most unjustified and
uncharitable. Permit me! only to give two or
three instances. One I have already given, that
though we have a population of 17 per cent.,
we have been allotted only 11 per cent, for the
development purposes in spite of the fact that
industrially we are backward, educationally
we are backward. Those of us who have read
the States Reorganisation Report might be
remembering that it was stated in the Minute
of Dissent by Dr. Panikar that U.P. is the most
educationally backward State in the country.
We admit it is so. It is for that that a little
more amount is due on the population basis
and should be allotted to U.P., so that
illiteracy may be removed. I am closing in
half a minute. Rather
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we are given very much less than that. So far
as the Southern States are concerned, I have
looked into the figures of population and the
amount allotted for development purposes.
While the population is about 26 per cent., the
amount allotted is about 25 per cent., about
the same as the population. So far as the States
of Bombay, Saurashtra and Kutch are con-
cerned, though the population there is slightly
over 11 per cent., the money allotted is over
14 per cent. Now, it is for you and for the
House to judge whether Uttar Pradesh is being
favourably treated or whether the Southern
States are being justly treated and some other
States are really favourably treated. I, for one,
do not grudge it. To me, one part of the
country is as good as the other. But then, there
should not be unjust aspersions against U.P.
and there should be an equitable distribution
of the various development projects in the
country. So far as Uttar Pradesh is concerned,
even matters relating to the few development
projects that had been virtually sanctioned by
the Government are doubtful; the Central
Government has now informed the State
Government that all these projects are once
again in the melting pot and we do not know if
any one of them is going to be located in Uttar
Pradesh.

One word more with your indulgence and
that is with regard to Sales Tax. So far as -the
National Development Council is concerned,
they have unanimously agreed in December
last that in place of Sales Tax in regard to
sugar, cloth and tobacco* Sales Tax will be
abolished and excise duty should be imposed.
So many months have passed, but we have not
yet legislated to this effect. I know that in the
List of Business that was circulated to us, it
was also mentioned that such a Bill would be
introduced. But so far, this Bill has not been
introduced. This is a subject which is very
much agitating the minds of the business men
all over the country and the
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[Shri Jaspat Roy Kapoor.] Government is
losing crores and crores of rupees on these by
way of evasion of tax. It is, therefore, both in
the interests of the Government and its
finances and also in order to satisfy the
merchant section of the population, that this
legislation must be introduced as it was
promised in the List of Business, and if it
cannot be passed in this session, the
Government should see to it that it is passed
in the next session. Let them give a
categorical assurance to that effect.

Sir, I have done.

SHRI P. S. RAJAGOPAL NAIDU (Madras):
Mr. Deputy Chairman, yesterday, on the floor
of the House, the Minister for Food and
Agriculture has stated that from next year on-
wards we are not going to have any more
imports of fertilisers. Sir, he agreed that the
stoppage of imports of fertilisers would
certainly affect the agricultural production of
the country. But as Minister for Agriculture he
was feeling helpless. He was in the hands of
the Finance Minister. Sir, now that the
representatives of both the Ministries are here,
1 would like to ask this question as to how the
production can be increased without the
fertilisers. It may be said that nitrogenous
fertilisers are not the only fertilisers required
for manuring the field. But it has been
accepted under the First Five Year Plan as
well as under the Second Five Year Plan that
unless we produce indigenously as well as
import more and more fertilisers, we cannot
improve agriculture in the country and we
cannot increase the yield per acre in the
country.

Sir, it has been stated in the Second Five
Year Plan that the production of nitrogenous
fertilisers should be increased from 6,10,000
tons in the year 1955 to 1-8 million tons by
1960. We also know that at present, we can
only produce in our country 5,20,000 tons of
nitrogenous fertilisers and this year we had
imported 5,30,000 tons. That means, unless
and until we are able to erect some more
fertiliser factories in the coun-
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try of the magnitude of the Sindri factory, we
have got to depend only on foreign imports
for our fertilisers. That means, Sir, that the
agriculturists in our country will be deprived
of nearly 50 per cent, of the nitrogenous
fertilisers for the years to come. I cannot
understand who lays down these priorities for
these imports. If priorities are not to be given
for the import of fertilisers which in turn will
increase the production of food in the country,
I cannot understand how priorities can be
given for imports of certain unnecessary
things, as were mentioned by my friend, Mr.
Jaspat Roy Kapoor. I learn that as much as Rs.
15 to Rs. 20 lakhs of foreign exchange has
been wasted on them. If we can afford to
waste foreign exchange on these, I cannot
understand why the foreign exchange cannot
as well be utilised for better purposes. Take
the instance of a country like Japan where the
cultivable land is nearly 20 times less than
that of India. But the amount of fertilisers that
are used by that country is 5 million tons.
They use 800 lbs. of fertilisers every acre,
whereas in our country, we do not use even
100 or 50 Ibs. of fertilisers per acre.

It has been stated in the Second Five Year
Plan that we can improve our food production
only by the use of better manures and better
fertilisers. Sir, before I go to the next point, I
have got only to say that this squeeze on the
fertilisers would amount to killing the goose
that lays the golden egg and if the policy of
our Government—short-sighted policy of the
Government 1 can say—is not to give top
priority to the fertilisers, which will in turn
increase the food production, it will only
mean that we have got to depend more and
more on imports of food which, in turn, would
mean spending more and more foreign
exchange. That is why I say that this is a
short-sighted policy on the part of the
Government.

SHRI B. B. SHARMA: Is not "the goose
more tasty than the golden egg?
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SHRI P. S. RAJAGOPAL N7IDU: I
will leave that to my friend, Mr. Sharma.

I now come to the appointment of
the so-called Foodgrains Enquiry
Committee.  Sir, this  Foodgrains
Enquiry Committee, in my opinion, is
an unnecessary Committee tlhat has
been appointed by the Government,
not to speak of the personnel dif the
Committee. .

DrR. RAGHUBIR SINH: (Madhya
Pradesh): They know where they are.

SHRI P. S. RAJAGOPAL NAIDU: It
has been presumed that there are
increases in the prices of foodgrains, that
some danger is to come so far as the
consumers are concerned and that some
methods should be found out as to how to
see that the prices of foodgrains are not
increased. Sir, I ask this question—I think
it is the Agriculture Ministry that is
responsible foi the appointment of this
Foodgrains Enquiry Committee: By what
percentage has the price of foodgrains
increased, taking 1952 as the base year?
It has not increased and I do not want to
take the time of the House by reading the
Report that has been circulated by the
Food and Agriculture Mijnistry. There,
they had agreed that there was no
increase taking the year 1952 as the base
year. Then, why did they........

DR. SHRIMATI SEETA PARMANAND
(Madhya Bharat): It has increased since
1954 and there was this slump.

SHRI P. S. RAJAGOPAL NAIDU: Sir,
I crave your indulgence to. give me two
or three minutes. Time is against me. I
shall read out for the benefit of my friend
who is interested In eating and not
producing:

' "In spite of the record rice crop and the
improvement in the total production of
cereals this year as compared to the last
year, the prices continue to be
generally hjigher this than last year. It
is natural for the consumers,
therefore, to
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complain of these high prices,
but for a proper appreciation
. of the situation, it is very desiraoie
to nave the proper persptctive.

Against 100 as the price index for
1952-53  which is now generally
taken as the base year the latest
wnolesale price index for rice is 103,
for wheat 90 .........cccc... "

It has gone down by 10 per
cent.
" and forcereals taken to-
gather 100.5. This shows that the
current prices are not generally higher

than in 1952-53."

That is the report given by the Food and
Agriculture Ministry. There is no douot
that it has increased slightly when
compared to the prices of 1955-56, but
definitely it has not increased when
compared to the prices of the year 1952-
53. Sir, take the price of fertilisers that are
required for the production of food. The
Government of India had recently, about
two months back, withdrawn the suosidy
of Rs. 100 per ton. I am talking of
ammonium sulphate nitrate and urea. The
price ot these commodities had been
increased by 12£ per cent. Take the price
of ammonium sulphate, Sir. It thas gone
up by over 10 per cent. From Rs. 320 per
ton it went up to Rs. 350 per ton. Take the
price of iron that is required for the
agricultural implements. It has gone up
from Rs. 600 to Rs. 670 per ton. 1 am not
talking of the blackmarket price, but the
controlled prices. Take for instance the
price of a bull. From Rs. 100 per bull it
has gone up to Rs. 700 or Rs. 800 per
bull. Take again the price of diesel oil. It
is shooting up every day. Take the price
of electric motors and pump-sets. The
prices have gone up by 30 per cent, to 40
per cent., and even then the things are not
avai.able in the market when the prices
are going up. When the price of the
materials that are required for production
is going up by leaps and bounds, by 10
per cent., 20 per cent, and 30 per cent.,
why should there be a hue and cry in the
country for the appointment of the
Ashoka
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[Shri P. S. Rajagopal Naidu.] Mehta
Committee or any other committee, saying
that the prices of foodgrains have gone up
like anything? And there is no cry for the
welfare of the agriculturists in the country
when the prices of the materials required for
the production of food have gone up by 10
per cent., 20 per cent, and 30 per cent. Sir, |
shall stop at that so far as the Ashoka Mehta
Committee is concerned.

SHrt B. B. SHARMA: Is there any
agriculturist on that Committee?

SHRI P. S. RAJAGOPAL NAIDU: I am
not speaking of the personnel of the
Committee, Sir, and therefore I am not going
into the merits and demerits of the personnel
of the Committee. I leave that to Mr.
Sharma.

Then. Sir, I will come to the next point. The
co-operators in the country are very much
worried about this proposed transfer of the
agricultural credit from the Reserve Bank to
the S.ate Bank of India. Sir. the State Bank of
India, as we know, by tradition, by set-up, and
by everything else-, is purely commercial in
nature. And the co-operators have got a great
fear that they are not going to get credit at the
cheap rate which they are now getting from the
Reserve Bank of India. Secondly, Sir, I am
told that it has been decided that so far as the
agricultural marketing is concerned, the co-
operative marketing societies will have to
draw hereafter their credit only from the State
Bank of India. Sir, we all know something
about the Rural Credit Survey Committee
which has recommended that there should be
integrated credit ana marketing in the country,
and it has been decided that there should be
three tiers, i.e. the Reserve Bank, the apex
bank and the Co-operative Bank at the district
level. Now, Sir, by introducing this State Bank
of India we will be taking away the spirit of
co-operation, as we all know that the State
Bank, by outlook, is purely I commercial in
nature. Siiy thii sub-
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ject will take a long time. Therefore about this
proposed transfer 1 shall take some other
opportunity to speak in the House, and I shall
now proceed to the other subject, and that is,
Sir, co-operative farming.

Sir, I am not opposed to the principle of co-
operative farming. But I am opposed to the
principle of col-jective co-operative farming. |
welcome the co-operative farming of the type
where the peasant win retain the ownership of
property under him. But if we try to take away
the ownership of the property from the
peasant and convert him into a wage-earner,
there is going to be a doom for the entire
agricultural community in tne country.

SHRI B. K. P. SINHA: Collective is not co-
operative farming.

SHRI P. S. RAJAGOPAL NAIDU: I do not
know what my friend, Mr. Sinha, says. But |
think the Report submitted by Mr. Patil who
had gone to China recommends that our coun-
try should have co-operative collective
farming. I stress upon the word 'co-collective'.
And if that Report which is now being
considered by the Government is to be
accepted by us, then I am afraid that instead of
our country producing more food, it will
produce less food. Sir, countries which had
experimented on this collective co-operative
farming, countries like Yugolsavia, Bulgaria,
Rumania etc., are giving it up. They are trying
to come back to that old principle of peasant
proprietorship. I have seen in the papers and
also in several foreign journals how countries
like Bulgaria, Rumania and” Yugoslavia are
trying to revert to the old method of peasant
proprietorship. When the experiments had
failed there, I cannot understand, Sir, how we
can follow China, where there is a certain
amount of compulsion, and certain other
countries try to imitate them. Sir, that type of
the system which is there is not suited to our
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country, and if we follow that sort of a system
in our own country, I am afraid, Sir, we are
definitely bound to fail.

Then, Sir, I have got only one point more
and that is about the finances for the various
industries that are run on a co-operative basis
in our country, for instance, organising and
setting up co-operative sugar mills. Sir, the
Government had come forward with the
suggestion that we should have 38 co-
operative sugar mills started by the end Of the
Second Five Year Plan period. And they had
collected enough share capital also. But now
the Government says, "You cannot get it
because we are short of foreign exchange. You
cannot import machinery." Sir, several lakhs of
rupees had been collected, and some of the
agriculturists had paid the money by
borrowing at exorbitant rates in order to
participate in the share capital. The various
State Governments also had participated in the
share capital structure of the society. After
nearly Es. 20 lakhs or Rs. 30 lakhs had been
collected as share capital, the Government
said, "There is no foreign exchange." Sir, [ was
able to understand from some reliable source
that sugar has now become a foreign exchange
earner. | understand that there is a great
demand for Indian sugar in the foreign
markets, and that sugar is being exported and
that sugar has become a dollar-earning
commodity. In that case, Sir, I cannot
understand why they should put a ban on the
import of sugar Machinery. And even those
co-operative sugar mills that had got the
import licence are finding it difficult to get
sufficient money for the erection of plants. The
societies were told that they should approach
the Industrial Finance Corporation. It is
published there in the pamphlet that anything
between Rs. 45 lakhs and Rs. 60 lakhs will be
given by way of loan by the Industrial Finance
Corporation of India. But actually  when
approach

46 R.S.D.—7.
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was made to the Industrial Finance
Corporation, they said, "We have no funds
placed at out disposal by tne Government of
India." I understand, Sir, that only a sum of
Rs. 4 crores has been placed at the disposal of
the Industrial Finance Corporation of India
whereas the loans chat are sanctioned and ke”t
pending amount to Rs. 30 crores. And several
applications from various industrial concerns
in the country are pending. In that case, Sir, if
the Industrial Finance Corporation is net able
to help those co-operative industries, the
Government should come forward and provide
some alternative source wherefrom these co-
operative industrial concerns can get finance
for the sugar mills. Otherwise, Sir, they will
find no.money when the machinery is shipped
from the foreign countries, and that will
adversely affect the erection of all the sugar
plants in the country. Thank you, Sir.

SHRI SANTOSH KUMAR BASU: Mr.
Deputy Chairman, I have listened to this
debate in the spirit of a learner who has come
recently to this House. Sir, with the
necessarily restricted rights and powers with
regard to the discussion of the Appropriation
Bill, as prescribed in our Constitution, we
have to put forward our suggestions and our
criticisms in a spir-1. of helpfulness and co-
operation towards the Government. Sir, [ have
been watching, if I may say so with great
humility, that criticisms have been put
forward with regard to some matters on which
silence probably would have been more
discreet. While wide-awake vigilance is one
of the primary concerns and duties of
Parliament, there are some matters which
should not be discussed in detail in this
House. I am particularly referring to the pro-
vision for expenditure on Defence. This point
hardly needs any elaboration nor is it
susceptible of any public discussion.
Consistently with our hard-earned sovereignty
and independence and also with our policy of
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[Shri Santosh Kumar Basu.] non-alignment
with any Power Bloc, we cannot really go to
any foreign country for military aid. But that
should not mean that our preparation in
respect of Defence should go oy default.

Sir, I may, with your permission, recall my
experience in another country a few years ago,
where after their third Independence Day
Parade the Area Commander came up to me
and in his usual amiable manner told me, ‘On
ihe last Independence Day Parade we were
very poor in equipment and personnel but
today you can see for yourself how we have
improved and we are on the way to further
progress." There was a sense of realism in his
utterance and I think we should take such a
lesson to heart. While it is quite legitimate on
our part to express our concern on the
mounting Defence expenditure, I would rather
hesitate and refrain from offering remarks to
the effect that our jet planes might prove old
and out-moded at the time of a crisis or
emergency. That is the kind of thing which I
would very much hesitate to utter in this
House particularly when there are no data
whatsoever to support such a statement. I will
not pm-sue this matter any further. I will take
leave of this subject because further
elaboration of these matters would not be
justified.

Now the next thing that I would draw your
attention to is the expenditure on Community
Development. It was my privilege to visit
some community development and national
extension blocs and the training centres for
village workers. I was most impressed with
what I saw and it is my firm conviction that
the ideal that we have set before ourselves of
changing the face of the country-side and of
improving the lot of the village people is fairly
on the way to realisation. All our industries,
all our weaKh-esrning devices are merely a
means to realisation of that end. That is how I
feel with regard to this great
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constructive  endeavour that we have
undertaken in the shape of community

development projects. I- would however stress
upon this House and on the Ministry
concerned that sufficient attention should be
paid for the ordinary minimum convenience
and necessities of our students and trainees in
the training centres. In one training centre at
Phulia in West Bengal, I found that the
women trainees were huddled up in small,
narrow huts, as many as 3 or 4 trainees being
accommodated in a small, narrow room. I was
told that arrangements would shortly be made
for improving the situation., I am taking this
opportunity of placing this matter before the
Ministry so that speedy remedy can be
obtained in these matters. These trainees are
doing excellent work and I found them highly
enthusiastic and keenly alive to their
responsibilities and to the great task which has
been imposed on them. J would a] so in this
connection urge the Ministry to realise the
necessity of impressing on our older
permanent officials the need for a different
kind of approach and attitude towards this
new plant of tender growth. It might wither
away if the indifference which they are
showing, some of them are showing, to this
endeavour, continues for any length of time. I
would also, in this connection, invite
Members of Parliament and the State
Legislatures to shower their blessings in a
more active form upon this community project
endeavour, to visit these blocs and these
training centres and to inspire, with words of
encouragement and good cheer, the workers
and the officers who are striving their best to
bring about the desired end.

[THE VICE-CHAIRMAN (SHRI RAJENDRA
PRATAP SINHA) in the Chair.]

Now the next point that I would seek to
raise in the course of my observations relates
to the question of food for West Bengal. If 1
may, on this occasion, convey in this House
some faint echo of the agonised cries which
are rising every day from
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tvery corner of West Bengal, I \jvould consider|
my efforts not to have gone in vain. Today
while I am speaking here, I am sure that huge
masses of hungry people are crowding
found the seats of Government and the
offices of local authorities, crying for food
which is being denied to them, day in and day|
out. Every day the papers from West Bengal
are full of reports of hungry masses of
people assailing the ministers and officers of]
the Government with their demands for food.
Every day the houses in the urban areas of]
middle-class [families are being assailed by
streajms of hungry beggars asking them to
part with their own food and to share with
them the little that they have themselves got.
That is the position today in West Bengal.
That also in spite of the best endeavour that the
West Bengal Government ha”e put forward
for the purpose of thei solution of this problem.
In the ftiatter of production, the State of West
Bengal has an outstanding record.  The
average rice  production during the five
years ended 1946-47 was "32-37 lakh
tons. In the five yearsended 1956-
57 itrose to  41-351lakh  toms. It
rose by 2| lakh tons from 1956 to 1957.
Taking the estimated total population  of]
West Bengal to be 292-5 lakhs, the refugee
population alone being 32-1 lakhs, the
consumption by the population at 4-25
maunds of cereals per head per year cannot be
said to be too much. The gross production for
1957 1is 47 lakh tons, up-to-date. Therefore, it
is necessary that the deficit of 3 lakh tons
should be  made good. Unless, that can be
arranged for, this agonised cry will never be
hushed in the towns and the far  corners of]
the State of West Bengal. Now, I am not quite
sure that the Ministry of Food and Agriculture
has supplied t<j) West Bengal the amount of]
foodgrains that had been  allotted to  that
ill-fated State. Upon West Bengal has come

misfortune after misfortune in wave after
wave. This State was Dne of the storm
centres  during  thje last war, and to

aggravate its miseries and
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dangers, one of the worst families in recent
memory overtook that State. After tfiat, the
refugee"problem haa been hanging over its
head as a permanent nightmare which cannot
be allayed. The question of food assumes
most serious proportions in this perspective,
and I am sure every hon. Member of this
House will agree with me that it is only to the
Government of India that this ill-fated
province can look, after having made valiant
efforts to produce food that is expected of it
and even more than that.

Sir, I will not take up more of your time on
this question. I will implore every Member of
this House and the Government of India to
come to the aid of this State, not only by
words but also in actual deed, in the shape of
food and cereals being carried to that State
whenever that State requires it, within of
course, the limit of the allotment that has been
made to it. That has not been done and that is
my information. I am sure if the Government
of India are wide awake to the seriousness of
this problem as they profess to bo, much of
this hardship in West Bengal can be
mitigated.

Dr. R. B. GOUR (Andhra Pradesh): If 1
may interrupt the hon. Member: is it a fact
that much of the supply sent to West Bengal
is smuggled into East Pakistan?

SHRI SANTOSH KUMAR BASU: Taken
to East Pakistan?

Dr. R. B. GOUR: Smuggled into East
Pakistan.

SHRI SANTOSH KUMAR BASU: Not
much of it, but some of it; and that again is a
misfortune that has overtaken Bengal as a
result of the partition and Bengal should not
be made to suffer on account of that. That is
an all-India problem which has to be shared
by every Member of Parliament and a
solution sought. Two hundred fifty miles of
frontier, largely
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[Shri Santosh Kumar Basu.] undefined, there
is which it is not possible, for any State to
guard in an effective manner. That is res-
ponsible for this smuggling which is taking
place there in spite of the very best endeavours
of the West Bengal Government. West Bengal
cannot be blamed for it. That is an aftermath of
the partition which is a creation of the whole of
India. May I now refer, for a short while, to the
refugee problem in West Bengal? West Bengal,
I submit, has reached the point of saturation so
far as the question of rehabilitation is
concerned. There is not one inch of space left
there upon which the refugees can be invited to
settle down. I heard some contrary observations
from the opposition benches yesterday. But that
myth has been exploded by the Government of
West Bengal and by the Minister of
Rehabilitation of the Government of India. The
Dandakaranya scheme has been initiated and is
being vigorously pushed forward. We must all
extend our blessings to that scheme. That is the
only solution which can effectively grapple
with this problem of ever-increasing numbers
coming wave after wave. The size of the
problem is absolutely unpredictable. No
planning is possible unless you can set apart an
area of land of immense proportions, where
you can settle these refugees, in however large
numbers they might come in future. Even with
the passage of time East Bengal has not, at all
changed its attitude towards its minorities.
When I happened to be there a few years ago. it
was my misfortune to see with my own eyes
the destruction, the killing, the oppression and
the arson which took place there on a wide-
spread scale. Those memories will never be
effaced from the mind of anyone who was a
witness to it. The physical aspect of that horror
might have been mitigated to a certain extent,
but the psychological horror m persists. The
economic horror is increasing day by day and
the minorities cannot be expected to stay there
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with any sense of security or relief. That is the
position in East Bengal to day. There is no
necessity to encourage migration from East
Bengal; but hard facts have got to be faced
and provision has to be made in India. The
best provision and the best solution that the
Government of India has thought of so far is
this Dandakaranya scheme and there should
not be any vacillation or any. hesitation in
extending our blessings and our welcome to
this scheme. I understand that vigorous
measures are already being taken and initiated
for the purpose of materialising this scheme
and to bring the scheme into existence and to
fulfil it in the near 'future. We should extend
our hearty support to that scheme and to the
efforts of the Rehabilitation Ministry in that
respect.

SHr1 BHUPESH GUPTA (West Bengal):
May 1 know if the hon. Member has come
across any formulated scheme, except what
has appeared in the press very casually?

SHRI SANTOSH KUMAR BASU: The
formulated scheme is to be found, if my hon.
friend cares to enquire, in the sixth Monthly
Report of the Rehabilitation Ministry. It is
only in a skeleton form now. It has not yet
taken shape in all its details. But so far as |
understand, already committees have been
appointed, officers have been appointed and
experts have been approached, and they are
going to take it up in right earnest so as to
make it a reality in actual practice.

SHRI BHUPESH GUPTA: Then we reserve
our opinion.

SHRI SANTOSH KUMAR BASU: The
entire scheme need not be executed before we
express our opinion. At every stage our
opinion is being sought by the Ministry and as
Members of Parliament it is our privilege and
it is our duty to offer our opinion. The scheme
in its preliminary stage—the outline pf the
scheme is now before
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us. Therefore, it is up to us to express our
opinion as to the suitability or otherwise of the
scheme, seeing that this myth has been
exploded, this pet myth of my hon. friends on
the other side, their favourite myth, which has
been trotted out in various meetings and in the
press by my hon. friends over there, that West
Bengal can m accommodate all these people,
so that all these people might be brought into
West Bengal and utilised for creating trouble
against the party in power. The myth of
enough land in West Bengal has been
exploded, because the density of population in
West Bengal is the highest in India and there
are ..

SHrRI BHUPESH GUPTA: I do not think,
Sir, any myth was created that people could
be brought to West Bengal with a view to
creating trouble. I think the hon. Member is
indulging in politics and not in facts.

SHRI SANTOSH KUMAR BASU: I am
very glad to learn that my hon. friend would
not indulge in politics on the floor of this
House. That is news to me and that is really a
revelation to me, that my hon. friend did not
or would not indulge in politics in this House.
Coming from my esteemed friend, Shri
Bhupesh Gupta, it is a revelation to me.

Suri BHUPESH GUPTA: Not at all.

. SHRI SANTOSH KUMAR BASU: Sir, I will
leave it at that, because so far as this scheme
is concerned, it is the only scheme which is
now before the country and it has got within it
all the elements which should attract
sufficient support so as to make it a workable
proposition.

3 P.M.

Now, the next thing to which I would like
to draw your attention without trying to
exceed the time limit is the congestion of
pending cases in the Calcutta High Court. I
am glad to find that my esteemed and hon.
friend, the Minister of Stste for Home
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Affairs, is present here. The congestion of
cases in the High Court is a matter which
requires to be tackled immediately and I
should .be glad to learn of the steps that are
being thought of in order to meet that situa-
tion.

SHri P. D, HIMATSINGKA: Four
additional Judges have been decided to be
appointed.

SHRI SANTOSH KUMAR BASU: Yes,
and several other steps will also have to be
taken apart from alteration in the procedure
which may be necessary for the purpose of
combating the growing congestion.

The next question to which I shall draw
your attention is the question of the
unification of the Bar. There is an
anachronism which is still persisting as an
aftermath of British Rule and that is the
position that the English Bar enjoys in India.

SHrRI BHUPESH GUPTA: I entirely agree.

SHRI SANTOSH KUMAR BASU: 1
am glad Mr. Bhupesh Gupta agrees,
although he is a member of the
English Bar. Sir, we have travelled
very far from that stage when the
English Bar used to occupy a position
of superiority, a position of privilege,
a position which used to inspire awe
in the general public and the other
branches of the profession which were
considered to be subordinate in status
to that Bar but still, in the Calcutta
High Court, that continues in some
form or other and creates an effect
in the mind of people which is not
quite desirable in the present set-up
in our country. I do not know whe
ther the Law Commission will tackle
this  matter. When they came to
Calcutta, in my capacity as the repre
sentative of the Calcutta High Court
Bar Association, I placed this problem
before them and they also raised it
themselves. They discussed it
throughly and I do hope that something will
emerge out of that. I do not
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[Shri Santosh Kumar Basu.] know whether
the present dual system of acting and pleading
which obtains in the Original Side of the'
Calcutta High Court will still continue. I am
sorry I do not find my esteemed and hon.
friend, the Law Minister here. So far as my
information goes, the previous Minister of
State Mr. Patas-kar, had prepared a Bill
reviewing the entire situation so far as the dual
system of acting and pleading in the Original
Side of the Calcutta High Court is concerned
but that Bill has not yet seen the light of day.
The former Law Minister, Shri C. C. Biswas,
went down to Calcutta, held consultations with
the different branches of the profession with
regard to this Bill but we have not heard
anything since then. Now, I would ask the hon.
Minister in the Ministry of Home Affairs and
the hon. Law Minister, to consider that
question because there is a good deal of
discontent in regard to that matter in certain
branches of the profession and also amongst a
large section of the litigant public. I know that
my esteemed friend, Mr. Prabhu Dayal
Himatsingka, who was lately Secretary of the
Incorporated Law Society, may have a
different story to tell. Although it is more or
less a parochial matter, I take this opportunity
of ventilating the grievances of a very large
section of the lawyers in this respect that this
differentiation should be abolished and that a
unified Bar should be set up as early as
possible. May 1 point out that a Committee
was appointed long ago .under the Chair-
manship of Mr. Justice S. R. Das and it
furnished a report which has not been acted
upon up till now. Sir, I support the Bill.

Thank you, Sir.

SHRIMATI LILAVATI MUNSHI
(Rajasthan):  Mr. Vice-Chairman, while
supporting the Appropriation (No. 4) Bill,
brought forward by the hon. Shri
Krishnamachari, I would like to take this
opportunity of speaking about a few things for
which the Government os a whole s res-
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ponsible. I am doing this only to show that if
the type of waste that is going on is stopped,
enough money could be found for our projects
without the necessity of having to resort to
novel means of taxation as proposed by the
Finance Minister.

I shall take for my subject the working of
the State sector or the public sector, whatever
you call it, and the record of the public
enterprises in respect of planning, co-
ordination, efficiency or otherwise and their
financial working. I shall base my remarks
more or less on some reports of the Estimates
Committee of Parliament. The Estimates
Committee in their Ninth Report point out that
the existing set-up on various undertakings is
more or less an extension of the Government
departments, whose personnel have very little
business experience and that the enterprises
under their control are run almost on the same
pattern, with minor changes here and there.
They observe that this is not only an
outmoded system of running State enterprises
but that it has led to serious complaints,
irregularities, delays and inefficiency and that
the results have not been as were expected.
The Report cites a number of instances wherin
an officer in the Food Ministry is deemed
competent to become the Managing Director
of a Shipyard, an officer of the Information
and Broadcasting Ministry is made Chairman
of the D.V.C. and so on. They have strongly
recommended that the practice of appointing
officers from the services either on the Board
of Directors or as Managing Directors should
be done away with and, in any case, the
Secretary or the Joint Secretary, who is
primarily concerned with advising the
Ministers on matters of policies should not be
associated with the day-to-day execution of
policies either in connection with the State
undertakings or others. They have commented
on the frequent changes of the officers too.

Various reports published on the working
of the public enterprises closely scrutinised
by the Parliamen-
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tary Estimates Committee reveal a
number of instances of frittering away of
national resources and consequent loss to
the nation as a result of lack of planning,
co-ordination and sejnse of public
accountability. It is significant to note that
most of the reports are in the nature of a
post-mortem examination and as such
responsible officers could not be brought
to book. A general memorandum showing
the progress of the Plan can hardly give
us any definite information as to the
working of any of the State enterprises in
the public sector. It is essential that the
Parliament and the public should know
scheme by scheme or unit by unit or item
by item the expenditure proposed in the
Plan, the expenditure actually incurred,
variations, if any, and the reasons for the
variations and the evaluation of the work
done and the amount spent on the
schemes. Such a procedure can alone
reveal the actual working of any unit in
the public or private sector and provide
the necessary data for judging the results
of the same. A national undertaking has to
bo run on efficient business principles and
its progress or usefulness has to be
assessed in terms of certain objective
standards.

Viewed from this point of view the
record of working in several of our public
enterprises is hardly encouraging and
reveals some of the basic flaws in the
system. For instance, the Central Tractor
Organisation ~ was  responsible  for
purchasing  unsuitable tractors and
ordering a bulk purchase of 24 diesel
trucks, which were found to be
operationally unsuitable and uneconomic.
As the Committee observed, "This
persistent lack of planning has resulted in
a loss of the national money." Again the
same Organisation was responsible for
indiscriminate purchase of stores and
equipment estimated at over a crore of
rupees. Within three years tlie Central
Tractor Organisation is reported to have
suffered a loss of Rs. 68 lakhs. There have
been several other cases * of frittering
away of wuseful machinery. Valuable
machine tools, which could
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be profitably used for reconditioning the
aircraft factory were released to railways
and other Services. 600 machine tools
received as war reparations from
Germany and valued at about a crore of
rupees were allowed to deteriorate in
storage. In the words of the Committee,
"This caused the exchequer a huge loss"
and the public have yet to know the
findings of the investigation suggested by
the Parliamentary Committee.

It is only the other day the Minister of
Finance held before the public the Sindri
Fertiliser Factory as a case illustrating
greater efficiency of the State enterprises
over the private ones. In fact, the Sindri
Fertiliser Factory provides an apt
illustration of bureaucratic mishandling
of public enterprises, lack of co-
ordination, inefficiency and waste of
public resources. It is a patent example
proving incapacity to plan efficiently and
economically any unit. The estimates of
capital investment for the Factory had to
be revised four times from 10'79 crores to
23 crores of rupees which even was not
considered to be final. The Ministry con-
cerned apparently allowed the project to
proceed without any estimate and without
determining the financial com mitments
that it was leading them to. The latest
example is the Ashoka Hotel for which
recently we have received the profit and
loss account.

The following statements supposed to
have been made by the officers of the
Ministry concerned with the Sindri
Fertiliser Factory provide an apt com-
mentary on the same:

1. "It was not an estimate at all; it
was a rough guess."

2. "Neither the Government nor the
Parliament approved the estimate at
all."

3. "This is a contract with two
firms and a number of other sub-
agencies, and nobody knows the

whole picture."
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[Shrimati Lilavati Munshi.]

4. "Sindri work is something
extraordinary over which nobody has
any control."

The Estimates Committee have made
the following observations:

"It seems to us a highly unsatis-
factory state of affairs that a project
which cost the exchequer crores of
rupees and is expected to be a very big
one should have been proceeded with
without any estimates. There is no
evidence that the Ministry of Finance
did at any time make an effort to have
the cost of various elements in the
project carefully calculated and to have
the matter put on a firmer basis."

Referring to too many spending
authorities in the Organisation, the
Committee put a very pertinent question,
"Is this the way in which a Government
project should have been allowed te
progress?" Government decisions are
characterised by delay and dilatoriness
consequent upon red-tapism. It took the
Government to obtain possession of the
site for setting up the factory three years,
and this delay, as the report points out,
cost the exchequer an increase of about
400 per cent, in the cost of land, 80 per
cent, in the cost of plant and machinery,
40 per cent, in the cost of steel and 100
per cent, in the cost of fabrication.

Another example of want of co-
ordination and the consequent loss is
provided by the placing of an order worth
70 lakhs of rupees for the transmission
towers required in Hira-kud and
Damodar Valley projects, when the
capacity for the manufacture of the same
already existed in the country and placing
of such a huge order abroad could have
been avoided.

As to the financial working the picture is
equally unsatisfactory. The operating
profits of the Air India Internationa
Corporation for the year 1955-56 ard
placed at 6-54 lakhs of rupees and thd
estimate for 1956-57 is '
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Rs. 10-15 lakhs. In this connection it is
pertinent to note that no interest on
capital advanced by Government from
time to time 1is charged to the
Corporation. If the same were to be
calculated at 4 per cent, per annum— as
any private enterprise would do— the
incidence for 1955-56 would be Rs. 28
lakhs and for 1956-57 Rs. 36-19 lakhs.
As the Estimates Committee observed,
the financial prospects of the Corporation
are not entirely bright.

In certain State enterprises which have
been incurring losses, attempt is made to
balance them by the sale proceeds from
other factories. A case in point is the salt
industry, where the Government are
running their own units, and there it has
been admitted that the losses were made
up from the balance of cess collections.

The Estimates Committee have made
very significant observations regarding
the unsatisfactory state of affairs in the
State-run units: "It is high time that
Government should stop State-owned or
State-controlled factories or projects from
being run on losses and meeting such
losses from Government revenues and
from sources other than the direct income
of the factories or projects themselves.
That way any private enterprise would
do.

On the financial working of some of the
State enterprises the Taxation Enquiry
Committee observed in connection with
the ten States whose industrial
undertakings were examined that the
return on an investment of Rs. 17.14
crores worked out to 1.2 per cent. This
makes it evident that State ventures in the
industry make a very poor return. The
insurance working in recent months
shows a huge deficit and drop of
business. That is recent history. This is in
spite of the fact that the public enterprises
have been receiving several advantages or
concessions in respect of marketing,
transport or services as against the private
sector and that they do not strictly adhere
to the practice of maintaining accounts
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in conformity with proper commercial
standards. The working of the public
sector in the context of its progressive
expansion envisaged in the second Plan
raises  certain  fundamental issues
requiring a more realistic approach rather
than a doctrinaire predilection in favour
of nationalisation of all such industries of
which they have no experience as an
essential attribute of a socialist society.

Sir, time prevents me from giving
many more quotations Jfroni the reports
of the Estimates Committee. Instances of
irregularity and waste of public money as
well as inefficiency in many of their
undertakings could be found. If such
holes are plugged as the Finance Minister
said yesterday—he said he was going to
plug all the holes—I am sure the Finance
Minister can find not a few crores of
rupees which he wants to raise by
imposing new taxes but more than Rs.
IOO crores per year by plugging the
holes. Thank you very much.

SHRI P. N. SAPRU (Uttar Pradesh):
Mr. Vice-Chairman, in Ilending my
support to the Appropriation Bill I would
like to say—though the Finance Minister
stated in the other place that when he
says that the Plan can be seen through he
has in mind the fundamentals of the Plan,
the more crucial prograjnmes in the Plan,
the core of the Plan, namely, the steel
projects, the mining programme and
related power projects and transport—
that I am happy at the fact that it is not
contemplated, because of certain
difficulties which are facing us, to cut
down the Plan. Some of these difficulties
cannot be said, as the Finance Minister
stated in the other House, to be of an
unexpected nature. The difficulties which
make it difficult for us to achieve the
targets set out in the Plan relate to the
question of foreign exchange and to the
question of prices all round. On the
question of foreign exchange, on the
question as to how the gap in the foreign
exchange can be filled, I do not feel that I
can make any useful contribution. I
cannot also make any

46 R.S.D.—8.
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useful contribution on the question of
lowering or fixing the food prices at a
reasonable level. That question is being
considered by a high-powered committee
and I think that the Report of that
Committee will be ot an enlightening
nature.

1 would like, however, to voice an
apprehension which I confess 1 some-
what feel might become a reality. I hope
in sticking to the core of the Plan we
shall not sacrifice our social security
programme.

DR. R. B. GOUR: May I interrupt? In
emphasising on the core we may not
even reach the fringe of the Plan.

SHRI P. N. SAPRU: I hope we shall
not forget the claims of education; we
shall not forget the claims of health in all
its aspects, of housing, of benefits for the
working classes in the country. Sir, I
would -particularly like to refer to the
question of education.

SHRI B. K. P. SINHA (Bihar):
Education and no bread?

SHRI P. N. SAPRU: Well, I have not
read the book 'Not by Bread alone* yet
but I am hoping to get a copy of it soon. I
was reading reviews of the book which
has been published in the Soviet Land of
which my friend has become a very great
admirer now because I think he wanted
some foreign aid in the matter of defence
to be taken from the Soviet land. The
name of that book is 'Not by bread alone'.
Sir, I would like to say that in this ancient
land, in this land of Gandhiji, we have
attached importance to certain non-
material values. I hesitate to use the word
'spiritual* because the word 'spiritual' is
associated with the word 'super-natural'
and [ am a little doubtful in regard to all
supernatural matters. But I do believe in
intellectual freedom; I do believe in
mental freedom; I do believe in a
hierarchy of values and I do not think
you can get those hierarchies of values
without education.



2175 Appropriation (No.4) [ RAJYA SABHA ]

[Shri P. N. Sapru.] Therefore I hope that
there will be no reduction in expenditure so
far as education is concerned.

Let us just see what the position of
education will be under this Five Year Plan. In
the first Plan we spent Rs. 93 crores and in the
second Plan the figure is going to be in the
neighbourhood of Rs. 80 crores. Our
experience of the progress of the first Five
Year Plan so far as elementary education is
concerned was that progress in regard to the
age group of 11 to 14 was relatively poor. In
advanced countries today you have the school-
leaving age fixed at 15 or 16. Here the
Directive Principles of the Constitution
visualise that at the end of ten years there shall
be universal compulsory primary education.
Now, we shall at the end of the second Plan
have only made it possible for 63 per cent of
the children in the age group of 6 to 11 and
22-5 per cent of the children in the age group
of 11 to 14 to get elementary education.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Even that applies to Part A States
only. In other places it is much lower.

SHRI P. N. SAPRU: That, Mr. Vice-
Chairman, is not a very bright prospect. The
importance of education was stressed in
numerous passages with great eloquence in
the Radha-krishnan Report from which I am
tempted to quote 'one or two passages.

SHrRI B. K. P. SINHA: He says nothing
about bread.

SHRI P. N. SAPRU: Well, I do not know
whether you are supplying people with bread.
It may satisfy ray friend's vanitv to think that
we are satisfying people with bread, that we
are giving them bread. I doubt whether we are
giving them bread. Eut what we certainly
might be doing is to deny them facilities to
acquire, thf? means to acquire the purchasing
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power to have bread. This is what the
Radhakrishnan Report says:

"In a well-planned educational system,
opportunities will be provided at every
level to the pupils for the exercise of
their reflective powers, artistic abilities
and paractical work." Then, he goes on
to point out:

"Every one should know something of
the society in which he lives, the great
forces that mould contemporary
civilization."

Dr. Radhakrishnan takes a connected view
of education and he emphasises that you
cannot divorce elementary education from
secondary education and from higher
education. A country that neglects higher
education does so at its peril. We are living in
an age of scientific inventions, of
technological advancement. What is it that has
made the Soviet Union or the United States of
America or Great Britain great countries?
They are great because of their cultural
advancement; they are great because of their
scientific achievements; they are great because
of their technological advancement. Now,
technological advancement depends upon a
well balanced system of education. If you
were, in your search for pruning the Plan, to
cut down the amount that you are going to
spend on education, then you will be doing
this country and the people of this country no
good. You will not be fitting them for
citizenship in a democratic community. You
will not be placing before them the
opportunity to attain their fullest stature. Now,
Mr. Vice-Chairman, my point is that our effort
should be to raise the upper limit for
compulsion for school going children in our
country. We should view education as one
connected whole. One stage should automati-
cally lead to the other, while being at the same
time self-sufficient for those who do not wish
to go beyond it. We cannot neglect secondary
education and there should be a more
determined effort than is the case at
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present to establish multi-purpose schools and
rural institutions with a bias in favour of
agriculture. The allotment for secondary
education is, I believe, Rs. 51 crores ss.against
Rs. 22 crores in the First Five Year Plan. But
there is one difficulty so far as Central grants
are concerned. That is a difficulty which we in
the Universities have often felt. The Ministry
of Education is prepared to, give grants on the
recommendation of the University Grants
Commission, provided the Universities are
able to get a matching grant from the State
Governments or in some other way raise the
minimum funds necessary for grants to be
given by the Central Government. Now, the
springs of private charity, as we know now,
are drying up and it is not possible for an
institution to raise money from private
citizens. I do not regret that. I think we are
moving in a socialist direction and that fact is
all right. But the difficulty is that the State
Governments are not prepared to give grants
and unless they give the neeessary grants the
grants by the Central Government will not be
forthcoming. I think t“iere should be a
relaxation of this requirement.

Then, again, the position in regard to
research and research institutions deserves to
be viewed from a new angle. We have a
number of research institutions and credit is
due to Government, to the Department of
Education and Scientific Research, , for
establishing those institutions. But 1
personally think that knowledge is one
integrated whole and a University is in many
cases the proper place where research should
be organised. The difficulty with the present
system is that as our higher research institu-
tions pay higher salaries than our Universities
are able to afford, the best teachers in our
Universities find themselves attracted towards
these higher research institutions and are
indeed absorbed by them. Universities,
therefore, have to get along with second-class
material. Now, this is rather a serious state of
affairs. On our  educational advancement
will
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depend in no small degree the efficiency of
our future administration. It is all right to have
excellent plans. I think we can all build up
great Utopias, but the business of the serious
revolutionary is not only to think of Utopias.
The business of a serious revolutionary is to
translate those Utopias into actual action. For
translating them into actual action you need
good administration. You will not be able to
give good administration unless you are able
to get for your superior services and for your
inferior services good men. I do not like this
distinction between superior and inferior
services; but it is a distinction which we have
today. You will not be able to get proper men
for your superior services or your inferior
services unless your educational standards go
up. Unfortunately your University standards
far from going up are going down, and if the
House will forgive me, one of the many
reasons for the deterioration in our University
standards is linguistic fanaticism. Now, we are
all . very keen advocates of our State
language. But we should remember that we
are living in the 20th century and it is not
possible to have an adequate knowledge of the
sciences, of the philosophies, of the histories
of the world and the thought of the world,
without an adequate knowledge of some
European language or other. I say that here.

SHRI B. K. P. SINHA To perpetuate
slavery. Two hundred years of slavery.

SHRI P. N. SAPRU: My friend would like
to perpetuate that slavery, that intellectual
isolationism, which will finish all the good
work that has beeD done by our Prime
Minister during the last ten years. I am not
against Hindi or against our State language. 1
am as devoted to the cause of Hindi as my
friend is. But I have not completely lost the
balance of my mind. I would, therefore. ..

SHRI JASPAT ROY KAPOOR: Not
completely lost? That is encouraging.
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Shri P. N. SAPRU: Not completely,
because no man can claim to be, much
less my friend, Mr. Kapoor, to be
completely normal. The difference be-
tween normal and abnormal is psy-
chologically very slight these days.

Mr. Vice-Chairman, I would like this
matter of the future of English to be
looked at from the point of view of our
own future. I am not interested in the
future of the English language or the
English race. I am interested in my future
and I would say that it will be a great
calamity for the intellectual progress of
this country if our young men develop a
bias or a prejudice against the study of
English. I know from actual experience—
because I have been in touch with
universities—that the desire to read more
and more books to get oneself acquainted
with modern thought is getting less and
less with our students. Young men do not
care to read books. They think that it is
enough for them to read some literature
which cannot be called literature, which
is just trash and standards are not
exacting in our universities. I am glad
that we have, at the head of the
University Grants Commission, a scholar
of distinction, Mr. Deshmukh: I am sure
that he is alive to the urgency of these
questions.

(Time bell rings.)

Mr. Vice-Chairman, before I conclude,
I would like to say one or two words
about our health programme. The
Planning Commission thinks that it will
be necessary for us to work towards the
goal of having about 90,000 doctors in
this country. They say that we shall be
able to produce 12,500 doctors under the
Second Five Year Plan. Now, we have to
emphasise preventive medicine and you
cannot have preventive medicines with-
out adequate water-supply. I cannot go
into that question now. But, so far as
medical aid for the poor is concerned, I
say, the poor man is entitled to it. We
have no right to «xist as a State if we are
not prepared to do something to alleviate
the
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suffering of the millions in our villages.
[MR. DEPUTY CHAIRMAN in the Chair.]

How can we solve this problem? I
think, in this matter, we should study the
Siviet system. (Time bell rings.) Sir, I
will take only one minute and not more.
They have in the Soviet Union a class of
persons who are called Felchers. He is
not exactly a doctor. He works undei the
supervision of a doctor and he has been
found very useful in rural areas. He was
found very useful in war-time. There are
notes on this point attached to the report
of the Bhore Commission and I think Mr.
Karmarkar should give some thought to
this question of instituting courses for
training health personnel such as is
provided by the Felcher class.

MR. DEPUTY CHAIRMAN: He will
immediately reply to you.

THE MINISTER oF HEALTH (SHRI D.
P. KARMARKAR): Mr. Deputy Chairman,
I crave the indulgence of the House for
about ten minutes in 3rder to deal with
some points firstly, made by my
esteemed friend, Dr. Shrimati Seeta
Parmanand yesterday and secondly, Sir,
this short point made by my esteemed
friend over there. With your permission, I
propose to deal also with one or two
points not yet made in the House, but
which were sought to be made by my
friend, Dr. Dubey. He had a talk with me
today and said that he was going to make
a speech today. He has the kindness to
give me the points, but he is not going to
make a speech.

DR. SHRIMATI SEETA PARMA-
NAND: Some other hon. Members might
also make

SHRI D. P. KARMARKAR: My hon.
friend can wait a little before she
interrupts. I will deal with her points. I do
not grudge my friend at all the liberty to
which she is entitled of criticising such
points in the administration as she
thought proper. In fact, criticism on the
basis of in-
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xormation tnat Members possess bona
fide, is one of the safeties for adminis-
tration and if T try to reply some of the
points as briefly as possible. . .

DRr. R. P. DUBE (Madhya Pradesh): If
you move the mike, we can hear you.

SHRI D. P. KARMARKAR: T do not
think, Sir, the time has come for pro-
viding my friend with an ear-phone.

Firstly, my friend, Dr. Shrimati Seeta
Parmanand, had something to say about
the way in which ttu staff of this All
India Medical Institute was selected.
Now, before proceeding to that, I should
just like to clear a misapprehension in the
minds of hon. Members as to what this
institution is like, though the actual Act
was passed last year. Firstly, Sir, the
nature of the institution is what you
might know as an autonomous insti-
tution, much more autonomous than
normal autonomous institutions. In fact,
Sir, the only power that Government
possesses over this institution, which we
almost wholly finance, is the power, if 1
might say so, of issuing a direction under
section 4 of that particular Act governing
this institution. And you can easily
appreciate, Sir, how, rare such an
occasion could be. Nevertheless, in so far
as the budgeted amount has to be under
our Ministry, we do stand answerable.
But I should like to make this position
clear to the House that normally we
cannot interfere with the administration
of this institute to which this House and
the other House of Parliament gave a
perfectly autonomous character. Now we
have yet to make rules, and we are trying
to see whether we can really improve
upon our original rules. Now, Sir, T will
not refer to the aims and objects here, but
the idea was to provide the country with
a research institute of a high character.
With that idea they began with the under-
graduates' class of 50 students, the idea
being that that will be the basis on which
post-graduate teaching is to be im-
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parted. There was also the idea of
including a Nursing College in that
institution, and also a Dental College, if
possible. And what has really begun is
the under-graduate class and the Institute
has recruited part of the staff. As I said,
Sir, the institution was autonomous so far
as its recruitment was concerned. They
advertised the posts and they appointed a
Select Committee for the purpose, and in
this particular instance, when the matter
came up before the Government, the
Minister endorsed all those appointments
as being good. But, Sir, one thing is clear
that whenever any selection is made,
whatever be the body that you create for
making the selection, I think we have to
permit under human conditions a small
margin for errors. Nobody can gurantee
in a human institution a hundred per cent
accuracy in the matter of selection. And I
am not here to say that every little
selection made by this Committee, or for
that matter any other committee, is
hundred per cent, correct. But at the same
time in fairness to the Selection
Committee, I must say that it consisted of
people with a distinguished record. Now,
Sir, we had different Selection
Committees. One of them, for instance,
interviewed candidates in New York, and
I find that it consisted of eminent
professors from the United States, as also
Dr. Mudaliar, the Vice-Chancellor of the
Madras University and Dr. Sundaram.
Then Sir, we had a Committee for
London also. We had the Medical
Adpviser of the Commonwealth Relations
Office, the Chairman of the Post-graduate
Medical Federation, London, and then
two other Members plus again tha Vice-
Chancellor of the Madras University, Dr.
Mudaliar. In India, Sir, the Committee
consisted of the following:

Dr. Mudaliar.
Dr. Dikshit, Director of the Institute.

Dr. Pandit, Director, Indian Council
of Medical Research.
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[Shri D. P. Karmarkar.] Dr. Khanolkar,
Director, Indian Cancer  Research
Centre, Bombay.

Dr. Raja. *

Dr. Lakshmanan, .Director-General of
Health Services, belonging to the
Ministry.

Now they chose the staff. And there were, Sir,
also specialists associated with this Selection
Committee, for instance, for Physiology and
Pharma-sology, Major-General Bhatia, for
Bio-Chemistry, Dr. Damodaram of the
National Chemical Laboratory of Poona; then
for Pathology, Dr. R. P. Trivedi of Calcutta,
and then for Medicine, Dr. Bhatia of King
George's Medical College and Hospital, Luck-
now. Now, Sir, that Selection Committee
made some selections and some appointments
were made. As I said, there is always some
scope for difference of opinion regarding the
selection of particular candidates. Sometimes,
the selectees are good at the commencement,
but deteriorate later, and sometimes, what
happens is we select a man as an ordinary
man, and he does his best and does full justice
to his subject. Nevertheless, what 1 am
trying.to point out to the House Is that these
candidates were selected by people of a fairly
high calibre, and therefore while it is open to
my friend to find fault with the actual
selections, I am quite sure that nobody can
guarantee hundred per cent, accuracy in the
matter of selections. But then the fact of the
matter is that selections have been made and
that Institute has naturally yet to begin its
work. What now exists is a small college of 50
under-graduate students. Others have yet to
come in. Now, Sir, one point that was made'
on the floor of the House was, why did the
residential quarters come up the earliest? I
think, Sir, that we have unconsciously been
able to solve the problem of housing for
Government servants in New Delhi by
constructing  these  residential  quarters.
(Interruption.”) And I can assure my
hon.
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friend. Sir, that they are paying their rent
every month regularly. In fact, Sir, you have
to begin somewhere.

Dr. SHRIMATI SEETA PARMANAND:
Who will pay for your hospital?

SHRI D. P. KARMARKAR: Sir, I can tell
my friend honestly that the residential quarters
came up first because they did not require
much striking of new ground. The patterns
were already there—B class, C class and D
class. And the pre-clinical block did require
the advice etc. of experts. Therefore, Sir, does
my hon. freind suggest that they should have
begun something for which they had no
competent advice and all that?

(Interruptions.)

Dr. R. B. GOUR: When will the hospital
building come up?

SHRI D. P. KARMARKAR: My hon. friend
will knew everything. So tne pre-clinical
block has been there and the hospital will
come up later. (Interruption.) After this pre-
clinical block they are taking up the hospital
building. Now, Sir, there might be a quarrel as
well why the patients should not be looked
after before the college building actually
comes up, and things like that. But things
have got to take their course.

DRr. SHrRiMATI SEETA PARMANAND:
May I ask one question since you are taking
so much trouble of replying to my points?
Why are Professors appointed for something
for which there is no provision, for instance,
Orthopaedics, Radiology and so on?

SHRI D.. P. KARMARKAR: I think, Sir,
my hon. friend knows that time is limited, and
as far as the important points made by my
friend are concerned, she is bound to get an
adequate and definite reply. But, Sir, if I deal
with any new points now being made, I might
miss the subject.

(Interruptions.)
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MR. DEPUTY CHAIRMAN: Please wait
and hear him, Madam.

SHRI D. P. KARMARKAR: How can I
reply, Sir, when I am interrupted so many
times? After all, I have to have some time.

Then, Sir, there is one point often made that
the recruitment in respeei of a particular
subject, for instance, Radiology could well
have been postponed. It has been often said,
outside the House, and sometimes I; have
been informed by the Members, also that
there has been a hurried appointment. Well, it
might have been a hurried appointment.

DRr. SHriMATI SEETA PARMANAND:
Orthopaedics.

SHRI D. P. KARMARKAR: Sii, I do not
know how I will be able to proceed. I think I
should be allowed to have my own way and
not my friend's way when I am replying. If,
she gives me a little liberty, I will be able to
reply. (Interruption.) Sir, I am rather
frightened at the way she interrupts. Of
course, | do not bear any ill will against her. I
have good connections .

Now, Sir, from the point of view of staff .

SHRI H. P. SAKSENA: Sir, the hon.
Minister is using dangerous Words. He has
used the words 'connections' and 'liberty’, and
all that. But this is not the occasion for the use
of those words.

SHRI D. P. KARMARKAR: Sir, let me
assure my good friend, Mr. Sak-sena, that I
am using all these English words in the pure
Ayurvedic sense, and in no other sense.

Well, Sir, about the staff, as I said, I am
scrutinising the list of the persons appointed,
and 1 shall reserve my observations for
another occasion. But I did have a feeling
about the Professor of Radiology that he
might have come a year or two later. 1
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should also take this House into confidence
that at another stage, about the appointment of
the Superintendent of the Hospital, we
personally felt that

it was a premature appoint-4 P.M.
It is not as if it is a

question of having the luxury of
people who will not be employed immediately
after they are appointed but as I said, we have
to allow for or pay a little penalty for creating
autonomous institutions and allow for margin
of errors in human affairs. I would be
surprised to find for instance if most of the
staff are not legitimately engaged in the task
which ha? been entrusted to them, namely, of
teaching those students. Sir, it often happens
that in an institution of that size it is exactly
very difficult and sometimes we have found it
difficult to recruite people when we wanted
them, I must share with the House the misery
of the Health Ministry particularly. I have
been impatient about filling as many vacant
posts as possible because in this Ministry we
cannot afford to keep any posts vacant without
detriment to public good. It is a matter of
sheer despair that we find at the time of
recruitment suitable candidates not coming Up
and there is an interval between the necessity
of filling and the time when candidates are
available because it is not so profuse as we
would like to a little Irgher job and candidates
are have them and it is no use making a shifty
arrangement and so I find that whereas there is
room for criticism, say in an appointment like
that, I don't think that the institute has in any
way misbehaved in making the appointments
that it has made.

ment.

Dr. R. B. GOUR: It means that you will
repeat this performance in the future also.

SHRI D. P. KARMARKAR: I thought my
English was sufficiently clear and nobody was
required to interpret or summarise it as my
friend would like to. My friend made another
point that there were only 10 first-class
students in this institute, a



2187 Appropriation (No.4) [ RAJYA fSABHAJ

[Shri D. P. Karmarkar.] complaint
difficult to understand.. This institute
wanted to recruit some 50 students for its
rolls. If a student is from the backward
classes, if he has passed even in third
class, we make an allowance for it. We
keep certain seats reserved and two of the
students from the backward students have
been permitted to enter this institution
even when they have a third class
percentage.  Regarding the  other
applicants, the minimum of 50 per cent,
marks has been prescribed. Since thf-
different universities have different
standards, sometimes we find in the
excellence of their products or in the
percentage of marks or in the examination
papers there is bound to be some
difference. So this institute has adopted
the system of holding competitive
examination. In the first instance, no
applicant is permitted to apply unless he
has 50 per cent, marks and my hon. friend
will agree that in this imperfect world of
ours, there cannot be many first-classes.
In any case, 50 first-classes for this
institute would be difficult to find because
whatever we may call this institute, the
first impulse of a student in Madras or
Bomabay or Calcutta will be not to fly
after this institution because it is going to
be a big institution but to fly to the nearest
college possibly in the city where he is
living if there is one, if not in the State
and then the last place he will come to is
Delhi.. Regarding last year's and this
year's selection, during last year, if I
remember aright, more than half the
students or almost two-thirds came from
Delhi or near-about because there were
not sufficient applicants from outside.
They chose to go to other colleges. Even
this year, so far as I remember, more than
half or round about are from Delhi or
suburbs. I have known of parents who
have applied at two or three colleges—
Ludhiana, Delhi including Lady Hardinge
College, paid fees at some of the
institutions in order to have extra choice
and if they got seats in the local college,
they chose that. Therefore it is that the
institute or no college for the matter of
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that, can boast of having all first-class
students. Therefore, as I replied yesterday
morning, there were I think 12 first-class
students and a large number of second-
class students and two of them were
adro-Ued because they belonged to the
backward classes.

Regarding why this institution could
not admit 40 more students, we did make
a request to them and we thought they
might take a kindly view and admit 40
more on account of other difficulties also,
out of our trying to convert the Lady
Hardinge College into a composite
college and the matter having gone to
court but the Governing Body met and
they are entitled to say, and said that it
would be very difficult with the staff and
the space to take in 40 more students. I
am not sure whether with great difficulty
they could not have accommodated but I
don't grudge them their freedom, to say
legitimately that it was not possible for
them, having prepared only for 50. It was
possible only to accommodate 50 as they
had no space, they said. Therefore, I
could not join in her complaint with
regard to the inability to admit 40 more
students.

Regarding the steno-typists, I must
congratulate my friend on having detailed
information.. Her briefing is perfect,
sometimes wrong but in any case it tends
to be perfect. The fact of the matter is
every officer is not allowed a steno-
typist. Heads of Departments have been
given steno-typists. I am not going into
the minor difference between a typist and
a steno-typist. Because that is not of great
consequence either to me. or to my
friend. A typist is one who knows typing
only and a steno-typist is one who knows
both typing work and stenography work.
He can take down in shorthand.

DrR. SHRIMATI SEETA PARMA-
NAND: There is difference in salary.,

SHRI D. P. KARMARKAR: Yes., I am
sure a steno-typist should get a
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little more ihan a typist. She wbuld not grudge
him a little more I pay because a steno-typist
can take down as soon as you indicate and to
a typist you have to dictate for a long time for
him to write in long-hand taut I don't think
there is much in the taint and I am sure that
she is not particular "about this small point as
for others.

Dr. R. B. GOUR: Have they any work to
do at present.

SHRI D. P. KARMARKAR: Yes, there is
ample work. It all depends— whether a
subordinate gets worjc or not—on the person
giving work

There is another paint which Ii feel that I
should deal with. It is not so much of a
pointgpn merit but my hon. friend had a dig at
rmy distinguished predecessor Rajkumari
Amrit Kaur. She said she can well understand
a Minister being an ex-officio Chairman of the
All India Medical Institute because a Minister
is perhaps, in her opinion, considered good
for everything. He can just be a Chairman of
any body. It doei not matter whether he is an
ignoramous or otherwise but he can be a
Chairman of the All India Medical institute. . .

SHRI JASPAT ROY KAPOOR: Which
claim you are not preparsd to accept.

SHRI D. P.. KARMARKAR: When it came
to a question of that kind, I have denied
myself the pleasure. 1 have denied the
Chairmanship of any Committee that works
imder me or of any institution. That is for
different reasons in the sense that I do consi-
der that a Minister should be ojutside and
above all the matters whiclh are being
considered in his Ministry. He should have a
free mind. That is a personal prediliction of
mine, ijt does not apply to others.

Dr. SurivMATI SEETA PARMANAND:
Perhaps the hon. Minister is aware that such a
practice exisis and
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there are ex-officio
by Ministers.

Chairmanships held

SHrI D.. P. KARMARKAR: There is
nothing wrong in that at all. I don't grudge my
friend the compliment that she would have
given me had I been the Chairman. She would
not have grudged that because I am an exist-
ing Minister but if I become an ex-Minister, |
would be useless. I would like to say in
fairness, though it is not a point on merit, that
my distinguished predecessor Rajkumari
Amrit Kaur has done her best to foster this
institution.

She has done her best to contribute whatever
she could to the work that came before her and
when I came in and when I had to think about
the .matter, I really felt that it would not only
be unceremonious but unjust even to suggest,
just because she was off the chair of the
Minister, that she should also vacate this
office. Ultimately whether a man is a Minister
or not is no qualification for anything. It all
depends upon what he or she is and so if she
was competent on the 18th April to be
Chairman of that body, I don't see any reason
why immediately on the 19th April because
she no longer is the Minister., she becomes
incompetent to be the Chairman. In fact I
should simply beg of this House to establish a
precedent that unless there is any reason to
attack a person as a person, I wish it is once for
all a matter of agreement between us that if as
a Minister I misbehave and I am a Member of
the Government, I should be pilloried, but if I
continue to be the Chairman of a body in
which capacity I have been functioning till
yesterday. I may continue to be Chairman.

Dr. SHRIMATI SEETA PARMANAND: On
a matter of personal explanation. He is
distorting . . .

MRr. DEPUTY CHAIRMAN: He is not
yielding.

SHrRT D. P. KARMARKAR: I am very
happy that my friend appears t« agree that
what she has . said is a

Day Shift.
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[Shri D. P. Karmarkar.J personal attack. I
don't think (Interruption from Dr.
Parmanand.) It is trying to explain the attack
which looked to me like personal, which may
or may not be so, in the opinion of my hon.
friend, but if she reads her speech, she will
And that she could well have denied herself
the pleasure of attacking Rajkumari Amrit
Kaur because she would continue to be the
Chairman of that body even on merits.

About the way in which she has worked,
apart from the fact that one is franker than
others and that is another matter, I feel myself
that perhaps had Rajkumari Amrit Kaur been
a little less frank than what she was, she might
have attracted the pleasure of my friend but
people are frank, they sometimes call a spade
a spade and sometimes in public relations,
may be friends like my hon. friend may not
like frank speakers.

Bat I would not, when on the subject, be a
party to agreeing to anything that suggests that
of Rajkumari Amrit Kaur. I wonder whether
she has a competent degree in medicine; but |
have seen people with competent degrees not
acting as good doctors; and I have seen some
others who have never held a degree either of
the medical kind or any other kind of degree to
be much better than doctors either in the
medical field or other fields. It depends upon
their nature, upon the degree of sincerity,
knowledge and energy that one hrings to bear
upon one's work. Therefore, it was Sir, though
it was something personal that my hon. friend
said, I thought it proper to emphasise this
point. If Rajkumari Amrit Kaur was the head
of this body, in my opinion and in the opinion
of the Government, she does not deserve the
less to continue to be the Chairman of this
body. This is not to suggest that if this body
does something which deserves censure at the
hands of House, the House should be reluctant
to make its criticism. But the persons and
the organisation  dealt
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with are entirely different. [ may welcome the
most censorious criticism, vigorous criticism,
for ultimately, unless there is healthy criticism
no organisation can work. Only thing is, I
want that criticism to be concentrated on the
organisation and the affairs of the organisation
and not go to personalities when dealing with
the matter.

I will not deal with the other point, namely
the one dealing with Ayurveda, for there will
be other opportunities for that, and I also don't
think my hon. friend was particular about that
matter, so far the speech is concerned.

I shall say a brief word about another
matter. Normally, Sir, we avoid attacking a
person who is not present, since he is not able
to defend himself.

DR. SHRIMATI
Why not?

SEETA PARMANAND:

SHRI D. P. KARMARKAR: Why not?
Because he is not present in the House; nor
can he enter it without being liable to
punishment for trespass.

DR. SHRIMATI SEETA PARMANAND: The
other person was present..

SHRID. P. KARMARKAR: There were two
persons, one was present and the other was
absent," and from the person present, I now
come to the person who was absent, for the
hon. Member dealt with both the absent and
present persons. | am referring to the Principal
of the Lady Hardinge Medical College. She
has suggested— in fact that was, if [ may say
so, an innuendo—that because he happened to
be a relative of the Health Minister, therefore
there was the possibility of his being
appointed. Sir, I have not been able to find out
whether he was actually her relative, because .

DRr. SHRIMATI SEETA PARMANAND: Let
it be denied on the floor of the House.
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SHRID. P. KARMARKAR: Im any case my
researches show—and 1 have devoted
considerable attention to this research—that
the relationship is of such a distant kind that
any friendship could be more intimate thali
such relationship. Now, I put this ito the
House very seriously. Suppose a close relative
of mine—my son is not old enough and he
cannot come within the purview of the
criticism—but suppose he is a first class
medical man and he applies for something in
the Health Department. Is it suggested that we
should tell the Medical Board, "He is the
Minister's son, render him unfit."

DRr. SHRIMATI SEETA PARMANAND:
The Service Commission is there.

SHRI D. P. KARMARKAR: Is his being the
Minister's son to be his disqualification? It is
all right if there is any nepotism, if there is
favouritism or partiality you can take the
Minister to task; but his being ihe Minister's
son should net be the disqualification. There
may be people somewhere, distant
relations,—Removed to the fifth degree frojm
the mother and the seventh degree from the
father. To know that I must go to the end of
the Ministry. I say all this because it is unfair
to suggest this relationship unless he on
appointment is found to be incompetent.

Dr. SHRiMATI SEETA PARMANAND:
Refer it back to the Public Service
Commission, to a fair body to enquire.

SHRI D. P. KARMARKAR: That would
land me in trouble, because the man has
already retired and to please my hon. friend
here, I shall bave to re-employ him on the
post and then send him to the Commission.

DR. SHRIMATI SEETA PARMANAND:
Does he mean ....
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SHRI D. P. KARMARKAR: Even if my
hon. friend proposes that, I am not prepared to
do so, because unless a man is competent, |
am against employing superannuated people.

But as I said, this man continued for two
years and now he has retired at the time he
should retire. But i find on reference to the
records—that is the only thing I can refer to—
a selection committee was appointed and he
was appointed as the principal. I do not find
any fault in that.

Then regarding the Director of the Patel
Chest Institute, I shall content myself with
saying that it was an appointment by Delhi
University and unless my hon. friend wants to
club together the Delhi University and the
Ministry of Health, because both happen to be
in Delhi, I do not propose to deal with that
argument.

With regard to all these points I shall be
prepared to share with my hon. friend all that
we have. After all, ultimately, in public
matters, there can be nothing that one should
not make public. On this point of appointment
and things like, that, if she wants to have any
information, she can have it, except such
information as we have to hold back as confi-
dential.

I am very sorry I have taken longer than I
expected. I shall finish in another three
minutes.

There were a few points raised by my
esteemed friend over there. He has changed
his seat, though his observations do not lose
their sting or their strength. He said some
arrangement should be made about the train,
ing of people in the villages as is Soviet
Russia. My hon. friend is so good and wise
that I am prepared to agree not only to that
suggestion, but to any other that my hon.
friend might make about the Health Ministry.
I wish he took a little mort-interest in the
Health Ministry. 1 find this is a Ministry
which does not excite much interest and if my
hon
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[Shri D. P. Karmarkar.] friend would make
more suggestions they would help me.
Training is very important and if there are any
other suggestions, I would welcome them.

Then there were the suggestions in the
undelivered speech of Dr. Dube. He has
disappeared, I find, but there were only three,
and he has served me and has done a service
to tlie House because he will not deal with
these points tomorrow. With one of his
suggestions I agree. He said that the different
States have different pays for their professors
in their different colleges. I think it would be
very good if we could have a system by which
payment for a particular work would be on the
same basis. There is good reason in support of
this suggestion and if the matter comes to us
we shall pay special attention to it. In fact, in
all the post-graduate courses, we are trying to
have in the different medical colleges, we
propose uniform scales and uniform salaries.
Some States are not able to accept it, but there
is agreement on the principle.

Dr. Dube also mentioned anoUier point and
that was about creating an all-India service. It
is unfortunate that after the .M.S. we lost the
opportunity of creating an all-India service,
and I think, not very wisely. I say this because
an all-India service like the I.A.S, or the I.P.S.
can serve both the States and the Centre very
well. We can send out experioi-od officers to
the States. It also gives opportunity to every
man in the State to rise to the highest position.
But We could not create an all-India service
like the I.A.S, or the LP.S. The States,
somehow or the other, were conservative and
many States could not agree and we cannot
force them in this matter. Therefore, in the
Central Health Service, we are thinking of
some such thing. The matter has been
finalised and in one or two months, we will be
able to come out with a scheme to create a
Central Service for Health, in so far as the
public servants under the Ministry of Health
are concerned. Then we

Bill, 1957 2196

shall not be put to the trouble of recruiting
people for appointment for a designated post.
Now, if we recruited a Superintendent for the
Willing-don Hospital, he will have to V in the
Willingdon Hospital till the end of his life,
unless he applies for any other post. Now that
will be easily avoided. There will be a grade
of officers for the Health Service.

The third point that my friend was to have
made was regarding the improvement of the
All-India Medical Institute to raise it into a
first-class institution. That is * our hope. There
is another point made by my esteemed friend,
Dr. Parmanand.— and I hope she wiil
appreciate this— in which 1 feel there is
something to be said. In fact, we have been
thinking about it. The final rules are not yet
ready. The statute is there and the institution
has been assured of autonomy. Now, consis-
tent with the autonomy granted to that
institution by Parliament, we are thinking—the
matter is under consideration—whether we
could not associate the U.P.S.C, also with the
appointments to be made by the Institute in
some effective shape or the other. Now, that
point is under our consideration and I am of
opinion—my Ministry is of opinion— that it
might be useful both for the institutions and
the appointments that are to be made to have
the U.P.S.C, associated with the Institute. We
are having an exchange of views with the
Institute and 1 am hoping that with their
consent we may be able to so provide that in
future appointments are made by the Institute
in close consultation with the U.P.S.C. It
might serve them and I think it will serve the
public also because, many a times it wiH save
complaints which are bound to be made if any
institution, by itself, makes appointments but
if a public body like the U.P.S.C, could be
associated with it, it might create greater
confidence in the mind of the public.

Sir, [ must crave your indulgence because I
have taken a lot of time. I took almost
half-an-hour where 1
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promised myself only ten minutes. In
spite of that, I have not been able to carry
conviction or satisfaction; to my friend
and esteemed colleague, Dr. Seeta
Parmanand, and I must iell her that though
I have had the misfortune of differing
both with the severity of her presentation
aijid with the substance of her
presentation, I still do believe that such
things ae she has said do give
Government an opportunity to express its
opinion. If she had not said what she said
yesterday, I would not have told the
House what I told today. Apart frcfm that,
Sir, if there is any criticism, Gov-,
ernment welcomes it because Government
would get an opportunity of presenting its
case. Therefore, I wish she would take
still greater interest in the Health Ministry
and I wish she makes a special study of
the Health Ministry and takes every
opoortunity of making comments
sometintes adding on a little of fairness to
it to enable us, to give us an opportunity,
to crave your indulgence and put our
views before the house. That is all that I
have to say.

Dr. B. R. GOUR: MT. Deputy
Chairman, before coming to the main
points and before Shri Karmarkar leaves
this House, I would like to tell him that it
would be better if we could invite Dr.
Seeta Parmanand to the Consultative
Committee of the Health Ministry that we
arei going to have on the 10th September,
wherein we could discuss this matte™ so
that the whole thing does not degenerate
into a quarrel between jthe hon. Minister
and Dr. Seeta Paifmanand.

MR. DEPUTY CHAIRMAri: He has
no quarrel.

SHRI D. P. KARMARKARIJ: T might
say, Sir, that not only Dr. Seeta Par-
manand and her friends, 1 but any friend
from this House or the other is quite
welcome to the Consultative Committee
meeting.

DR. R. B. GOUR: Sir, I (shall not
cover the same grounds that have been
covered by friends flrom this side as well
as that side. Iji fact, Sir,
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I would like to draw the attention of
Government to this fact that the debate is
cutting across Party Whip, I should say,
and even those who start their speeches
with support to the Bill have got
something to say, in fact they say it
emphatically, in criticism, of the actions
of the Ministry and the Administration in
regard to the various things that concern
them. I hope, Sir, Government will take
note of this and pay a little more serious
attention to this entire question.

Sir, I come direct to the Planning
Ministry. This Planning Ministry, I
should say, is not the guide to planning
but is the centre of bureaucracy. It is not
pursuing a plan but is actually preventing
the progress of the plan. That is how I
seriously think about this Ministry that is
charged with developing this country. Sir,
the laudable aims of the second Five Year
Plan are to overcome regional imbalances
in this country and also to see that the
sections of society which are in a less
advantageous position today get the
benefits of the developing economy of
this country. Let us examine this point
and see whether we are or we are not
showing any signs of implementing these
aims that we have set for ourselves, the
country has set for itself, the Parliament
has set for the country. Let us now take
the backward areas. In fact, Sir, regional
imbalances are going to be accentuated if
we look at the shape of things as it would
emerge at the termination of the second
Five Year Plan. I am not going to take
you along a very detailed discourse on
this question. I will only suggest your
taking up the case of Eastern U.P. My
hon. friend, Shri Kapoor was very
eloquent this morning and he said that
U.P. was being unnecessarily charged
that it is devouring everything. I partially
agree with him because, in the present
circumstances, 1 consider U.P. to be of
the same level as Russia was some years
ago under the Imperialistic hierarchy. A
backward Russia was trying to exploit
Poland or some other States of that
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[Dr. R. B. Gour.] type. Similarly, Sir, a
backward U.P., that elephant type of a State
that we have, is dominating over the others. |
entirely agree that it is backward; not only that
but it has regional imbalances in U.P. itself
and that is a very serious thing which should
be considered by gentlemen who come from
U. P. and the gentlemen who come from other
places. Look at what is happening in Eastern
U.P. today. This morning we had the privilege
of leading the debate in the U.P. Assembly
relating to an adjournment motion. The
question concerns a very serious problem, of
food shortage, in Eastern U.P. An important
leader of a political party is on fast. Why? Is it
only for the pleasure of fasting or is it only out
of a political motive as some gentleman on the
other side would like to impute? In Eastern
U.P., especially in the districts of Gorakhpur,
Ghazipur, Azamgarh, Jaunpur, Deoria, etc.,
not a single industry exists. How do you think
the backwardness of these districts would go
if you do not have a single industry in four
districts? I would like to ask, as to what has
happened to the regional imbalances being
done away with. What has happened to the
aim of the Second Five Year Plan that
regional imbalances should go? I would like
to ask you.

SARDAR RAGHBIR SINGH
PANJHAZARI (Punjab): Sugar mills are
there.

Dr. R. B. GOUR: I am not talking of the
private  sector, some sugar factories
established by some industrialists, but I am
talking about the public sector, industries put
up by Government opening not only further
prospects of industrialisation but also the
prospect of tertiary employment.

SHRIMATI SAVITRY DEVI NIGAM (Uttar
Pradesh): It is the habit of Mr. Genda Singh to
always go on hunger strikes. He is not doing it
for the firsl time. He has done it several times.
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Dr. R. B. GOUR: I know I have invoked
the Wrath of my hon. friend, Mrs. Nigam, but
I think truth ia always pinching and that is
what has made her say something by way of
interruption.

We were told that there are certain flood
control measures in Eastern U.P. which knows
only two things, floods in one part of the year
and drought in another part of the year. That is
the fate of Eastern U.P. They have said that
there are certain flood con-* trol measures,
that certain dams have been put up and all that
but some of the dams erected have also been
breached. That is the position now, I would
like to ask as to where irrigation facilities are
provided in that part of the country. Has either
the State or the Planning Commission ever
taken it into its head to enquire into the
conditions of Eastern U.P.? I was provoked to
talk about Eastern U.P. because we see an
important leader of a fraternal Party of ours in
this country fasting in that area and the Chief
Minister of that State has nothing to say in
this regard. His was the most soulless speech
ever delivered in this connection. And they
talk of fair price shops. Where are they? To
what extent are they? Do they meet the
requirements of the area? I ask that question. I
would like to know.

Then, Sir, from this morning's papers we
learn that certain gentlemen of the Planning
Commission have gone to Madhya Pradesh
and that when these people were discussing
with the Ministry of Madhya Pradesh at
Bhopal certain questions regarding the
development plans during the Second Five
Year Plan period there was a demonstration in
that very Bhopal city, of people demanding
certain priorities to be given for the
development plans to be put into execution in
Madhya Pradesh. Sir, the officials of the
Planning Commission have gone to Madhya
Pradesh. For what? For studying the things
and then taking an overall view. They may go
to visit other States also. Will
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they study the problem and then come back
and have an all-India scrutiny of the entire
thing and refix the prioritiea and allocations or
are they going to advise State after State to
give up some of their development plans of
topmost importance? But this morning's
papers reveal that Madhya Pradesh has been
advised to give up some of those of their plans
which entail a draw on fthe foreign exchange.
That is how the capers have reported. I am
open to correction if the Ministry has got
anything to say against what has appeared in
the papers, and I shall be glad to know it.

Now, this Madhya Pradesh is & vast land
with no development. What about the Guna-
Ujjain rail link? What has happened to it?
That was important. It would open up the
country, it would take the coal that Madhya
Pradesh produces to the industries that exist in
Bombay. Such is( the importance of the
problem. It will lead to other developments in
that area, commercial development, business
development, industrial development, and so
on and so forth. Important development plans
are not taken into consideration. Why is it? In
their eagerness to save the core of the Plan is
Madhya Pradesh to be left without the needed
development works, because it will draw upon
the foreign exchange? If foreign exchange is
meant only for the core of the Plan the
regional imbalance remains. Not only that, it
gets accentuated too. I would like to put a
question to the Planning Commission how
they are looking at things. If sacrifices have to
be made, if cuts have to be made, let the cuts
be made in the advanced regions of India. Let
not the cuts be made in eastern U.P., Madhya
Pradesh, Rajasthan and such other areas. |
would also like to put another question. What
happens to the Rajasthan Canal? The
Rajasthan Canal is not a new proposition. It
was proposed long back. It was proposed
years ago. Well, they s|ay the whole thing has
been finalised. They
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say the Planning Commission has approved of
it, the Irrigation Ministry has approved of it.
Of course 66 crores of rupees are to be spent.
Probably excavation of tbe canal requires a
certain number of bulldozers which involves
the spending of our foreign exchange to some
extent. Foreign exchange will have to be
drawn on and therefore probably the
Rajasthan Canal will be delayed. No'w, Sir,
imagine that arid desert of Rajasthan. What
about this Canal and why not give priority to
this? And that will help Rajasthan. That will
open the way to food production. I say here
again is another case of not looking at regional
disparities and not giving priority to these
development projects and to the allocation of
funds therefor, even from the point of view of
these areas Seing backward.

Now I come to the question of hilly areas.
Sir, I have had the misfortune of visiting the
Kangra valley and the other parts of Himachal
Pradesh during the last session. I have visited
the Kangra and parts of Himachal Pradesh up
to Jogindemagar. 1 have seen the areas of
Kangra rich in material resources, with a great
potential, and 1 have seen the very
hardworking people there. Very rich materials
can be had there, raisin for example. Now
what is it? Have you got any plan for
developing these hilly areas? Now you charge
these people of the hilly areas with more
railway fares and roadway fares. It is higher in
the hilly areas than in the plains. Why? You
say that the recurring expenditure is greater
there. It looks very strange. You preach unity
of India and here you say that the recurring
expenditure in hilly areas is more than in the
plains and therefore the railway fare is greater,
and with the impending railway fares Bill you
are going to increase the already higher fare
here. How is it justified in the hilly areas? The
people of this country, the workers sweat and
labour not for themselves but for the
millionaires in this country, to boost their
profits. There
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fDr. R. B. Gour.] you don't think in
terms of the workers, that the workers
have produced the wealth and that
therefore they must have it, but here you
say that the hillmen living in the hilly
tracts must pay more by way of railway
fares because the recurring expenditure
here is more. You subsidise the postcard
which the big businessmen make
abundant use of for their own purposes.
Even the increased price of a postcard of
5 Naye Paise is less than the cost price.
We all know it. And have you not
subsidised the postcard from the revenues
that you get from the entire country? And
does not one section of the people in this
country utilise that concession the most?
Then why don't you subsidise the hilly
areas from the revenues of the country? I
do not think that the people in the plains
are going to grudge that subsidy. Why do
you want that the railway fares in the
hilly areas should be more? They are
backward people. Their economy is
primitive. Theirs is shifting cultivation,
terrace cultivation, primitive cultivation.
Not even a cottage industry is organised
there. Yet you say they must pay more
railway fares and more road charges.
What is this? And what is this unity of
India? Is it to continue the regional
disparities and regional imbalances? I
would like to know. It is suggested, Sir,
that there is more and more expenditure
on the hilly areas. But shall I tell you
how? In the year 1951-52 you had
allocated a sum of 12 lakhs of rupees for
the police administration in Himachal
Pradesh and to-day, in the Year of Grace,
1956-57, you have allocated a sum of 36
lakhs of rupees for the police
administration. I would like to know
why. But what about the industries? Are
you sure that the cottage industries in
these areas are growing? Have you got a
report to show that the cottage industries
in Himachal Pradesh- are growing up
year by year? What is the economic
activity of the people and the wealth of
the people there? Can you say that
agriculture there has developed and has
passed its primi-
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tive stage? No. You don't have any such
report, not at all anything worth
mentioning to your credit. You seem to
think that it is in the interest and unity of
India that the backward people should
remain as they are and their area
undeveloped and underdeveloped, and
that you must have regional imbalance in
industrial development, in economic
development. I would again like to cite
the case of Himachal Pradesh where there
was formerly only one secretariat and a
certain numbe* of schools, hospitals,
doctors, etc. All others remained
stationary except the secretariat. Now
after the appointment of a Lieutenant
Governor there another secretariat sprang
up for the office of the Lieutenant
Governor. And again now with the setting
up of the Territorial Council there is
going to be a third secretariat. So you see
the top-heavy administration, that is, the
expenditure on the administration at the
top is increasing but the activity at the
bottom is the same as before. That is how
you spend money. I would like to add that
there is no democratic set up there and so
the grievances and sufferings of the
people cannot be put before you. There is
the Assembly in Andhra Pradesh and you
shout there. There is likewise the
Assembly in Bombay and so on. But
there is no such thing as a major
democratic institution in such areas as
Himachal Pradesh.

Now, Sir, this pains us verjr much
when you talk of planning. I hope hon.
Ministers will not talk among themselves
and try to solve their personal quarrels.

MR. DEPUTY CHAIRMAN: The hon.
lady Member may kindly go to her seat.

DR. R. B. GOUR: This is the position.
What is going to happen?

In the matter of allocations. you take
decisions without imagination, without
looking into the matter. Take for example
fertilizers. They are go*
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ing to be imported and the ho™i. the Food
Minister has been kind jenough to tell us
here that so far as fertilizers were concerned
the foreign exchange problem was not there
and the total demand of his Ministry for
foreign exchange was very low. But
the very same Food Minister had written to
an hon. Member of Parliament from a
particular area in Andhra Pradesh, when the
problem was raised, that the fertilizers were
not distributed to the areas growing sugar
and ricS. And I may tell you that the
hon. Minister told that hon. Member of
Parliament that because of the paucity of
foreign exchange "we" are not going to give
you fertilizers. "Tell the peasants, do a
little propaganda among the peasantry
that they should depend on green manure."
Now here ope word and there it is entirely
differelnt. Here you say, "We are getting 5
lakh tons of fertilizers and it will be
distributed." No imagination, I tell yo™i.
Sometimes decisions are taken in a  very
very haphazard manner. It is not that
approach of the unity of India. It is all
parochial approaches. Even pressure is
brought to bear on the Planning
Commfssion. I would like  the whole
country to bear with me when I say that we
demanded mipre fertilizer factories and
the decision was taken that there would be
three such factories and it was because
the demand for fertilizers was njiore than
the supply and we were  Importing them
to the extent of 3 to 4 ilakh tons every year.
Therefore  thrtee  were required.  The
Sindri Fertillizer Factory does not meet our
requirements and so  we  decided on
three. And the total production of
eyen these three will only take us to 1fwo-
thirds of the target that has been fixed for
the Second Five Year Plin. Even there
things are not going on well and you
must have heard the replies given to  my
supplement! iries  put yesterday that the
fertilizer factories at Neiveli and Rourkela
ivere not likely to come up for the simple
reason that at Neiveli lignite mower was not
likely to be got befor® 1960-61 and that at
Rourkela coke ovens were
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not going to be worked and there is not
the chance of having it before 1960-61.
Now that is the case. Then what should
be the priority? We want fertilizer
factories and the Planning Commission
has sabotaged even that thing. Only the
Nangal Fertilizer Factory is coming
about. The other two are not going to
come up. Then what happens to our
target in the Second Five Year Plan?
What happens to the other two fertilizer
factories in the Second Five Yaar Plan?

The whole country must be seeing this
point that easily we can set up a factory
in Trombay. We can use the gas there
but our refinery gentlemen, our foreign
friends, would not spare gas to us at
competitive prices. So we have to
surrender; we have to withdraw from
there. Sir, you could have forced them,;
the law of the land is there to  help the

Government  in forcing them to spare
you the gas. You could have had
factories at Nangal, Trombay and
Kothagodam and you can get  your

fertiliser production within two years of
your decision, if you > immediately
implement  that decision.  But you
decide to have fertiliser factories in
places where you will not get the
necessary raw material for producing
fertiliser so much so that you will not
have these factories even in your third
Five Year Plan, not to speak of the
second Five Year Plan. That is your
planning; that is your approach; that is
your national approach in the interest of
national unity that you want to pose
before us.  Sir, this is  parochialism of
the highest order. What happens is this.
When certain pressures  are brought to
bear on the Planning Commission, you
just surrender to them and then you take
decisions which when scrutinised in
their proper perspective are proved to
be  wrong decisions. You take such
decisions and go ahead with them saying
that they are in the interest of the unity
of India, in the interest of the develop-
ment of the country, in the interest of
correcting the imbalance and  all sorts
of things.
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Then, Sir, I would come to the Ministry of
Food and Agriculture. The Food and
Agriculture Ministry claims that they have
passed  the Essential Commodities
(Amendment) Act during the last session and
that they are trying to control the rise in prices
of food. But what are they doing actually?
They are purchasing foodgrains in Andhra
and in other parts at very high prices that were
there.

SHrI V. K. DHAGE
market prices.

(Bombay): At

DRr. R. B. GOUR: At the actual market price.
And from whom are they purchasing?  Not
from the producer, not from the peasants but
from the middlemen, from the wholesalers, the
mill bosses and landlords who  can keep the
grain hoarded and who raise the price in the
market.  Sir, I cin tell you this without any fear
of contradiction that in Andhra in the rice bowl
area, when the cultivator sells his grains, he sells
the paddy at a price of somewhere between
Rs. 20 and Rs. 23 or Rs. 24 per bag and when it
goes to the people the price is far-higher.
Those who think that  this rise in prices has
helped the cultivator, let them brood over this
fact; it is not the cultivator who is benefited; it is
the middleman, the landlord and the mill boss
who can hoard the rice and the paddy and thus
raise the prices. That is why we came out with
a  suggestion that you go forward with a
bold programme of purchasing tlje grain from all
those cultivators directly who hold land above
a certain acreage because a cultivator who holds
only ten acres of land cannot have surplus
grain to sell. Therefore, Sir, j it is not the poor
peasants who have i got any benefit from the
rise in prices. On the other hand even in the rural
side, particularly in areas like Andhra Pradesh or
in hill areas or in forest areas where the tribals
live, they are going on purchasing food at
high prices from the middlemen, from the
landlords and from the wholesalers.
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Even in the rural areas where the agricultural
labour is cheap, even there the poor
peasant does not get sufficient to  meet his
requirements. That is the situation.  So your
whole scheme of purchasing  grain is  not
helping any cultivator who needs the grain at
lower prices, but it is helping the landlord, the
middleman and the mill man. Sir, this
morning the hon. Mr. Bhagat said—and I am
glad that he is here now—that the Gov-
ernment had taken certain steps to check
the prices and among the measures taken he
recounted this purchasing of grains, the
passing of the Essential Commodities Act and
the creation of zones.  Sir, I would like to ask
him with all respect, what happens to uhe South
Zone which has been created when the rice
isallowedto be exported from Andhra?
Whatever the Food Minister may say, I say that
some of the gentlemen ofthe Congress Party

are  shameless advocates of landlordism
and the system of middlemen who want the
prices to be high and who want to sabotage

any action of the Government that would
lead * to a certain amount of control, in the
market, of grains.

Now, they talk so much of these cheap grain
shops but at what price do you sell the grains at
these  so-called cheap grain shops? I can tell
you from my own experience. Firstly, you are
giving only wheat when the staple food in my
area is rice. Rice is not being supplied at the
cheap grain shops. That is point No. 1,
And secondly the wheat that is supplied is
supplied at the ordinary rate. What is the cheap
grain shop then for? My hon. friend, Mr. Akbar
Ali Khan is there and he was running a few grain
shops but out of sheer disgust he thought of
even closing them. He thinks, 'let us do
away with this nonsense!' If the ordinary grain
shops are selling at a certain  price, you can
hardly sell it at two pies less.  That is all that
you can do and that is not cheap grain shop; that
is not the way of subsidising the grain for the
poor
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masses, for the urban poor or foif the rural
poor. The whole scheme ijs an eyewash.
Therefore, let them not come and tell us that
they have lone this and done that and they
have done so many things to go to the rescue
of the people who are suffering from the high
rise in the price of foodgrains.

I would now go to the Ministry of Health.
Fortunately for me the |hon. Minister of
Health is here and fortunately for me I am
now in the Consultative Committee of the
Health Ministry and if fortunately for me; that
Committee meets as it should, then I may be
able to have some quftrrei or some discussion
at close quarters with him. Now, I would like
to pose certain questions before him. Take the
question of influenza. Now, the Health
Ministry is a responsible department but it
comes out wijth a statement saying, let the
State governments purchase Penicillin and
stock it because the second round of influenza
may come from Japan. Now, what happens as
a result of this statement? Firstly, this
statement creates a panic and secondly this
statement leads to an illusion that Penicillin is
a treatment for influjenza which it is not. I
think Dr. Dube will bear with me when I say
that Penicillin is not a treatment for influenza.
Penicillin can be given to a patient of
influenza only when he gets a complication of
the lungs or when he is very old, or when a
patient is suffering from diabetes or fourthly
when the patient is a child.

AN HoN. MEMBER: You are a doctor
also?

DRr. R. B. GOUR: Yes, but I would like to
have a more authoritative opinion. But I ask,
why do you issue such statements? And what
is happening? The real treament for
influenza, that is A.P.C., the combination of
aspirin, phenacetin and caffeine, that drug
goes underground. That is the real treatment
for influenza. And now what happens to
Penicillin? That also goes underground.
What was
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the need for that statement when only three
days earlier you had sent a circular letter to
the State Governments asking them to stock
Penicillin. That circular letter was quite
enough. Why did you go in for a public
statement, like that?

Then I would like to ask him, is there a
uniform drug control order in this country?
Do you control the use of Penicillin? Do you
control the use of Streptomycin? Do you
control the use of other such drugs? No. I
may tell you that Streptomycin and Penicillin
are used in such an unscientific manner by all
sorts of medical practitioners and quacks in
this country that you are getting Penicillin
resistance and streptomycin resistant strains
otT.B

SHRI JASPAT ROY KAPOOR: God save
us from doctors then.

DRr. R. B. GOUR: No; God save us. from
this Administration which allows the doctors
to misuse these drugs. These are all costly
medicines. Streptomycin is costly; Penicillin is
also costly. You must see that they are used in
a scientific manner. Streptomycin has to be
used in particular doses, but here it is used
indiscrimina-. tely and the result is people
develop resistance. I ask, why are they not
doing anything for this? Have you. got a drug
control order?

Then in my part there is no prohibi- -tion and
the toddy is contaminated with what is called
Chloral Hydras. Have you got a drug control
order to control this Chloral Hydras?

One year ago | wrote a letter to the Health
Ministry. They said it is a matter for the State
Governments. Anyway, the question of drug
control is very serious and must be taken into
account and a uniform drug control order is
necessary for this country.

I would come—and this is my last point—
to the so-called Social Welfare Board, the
social welfare activities in.
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this country. Yesterday my anti-communist
friend, Mr. Rajabhoj, told j this House that
he wants a Ministry— j either for himself
or for whom? Any-way, he said he wants a
Social Welfare Ministry. I am not going
into that. I want to tell you you have got
these welfare extension projects. Grants
are given to organisations. Do you
scrutinise  these organisations? Who
scrutinises—a single member of the Board.
Have you a scrutinising committee? Have
you a financial adviser attached to this
scrutinising I committee or do the
members take the advice of the financial
adviser? No. It is all a scandalous affair.
These project implementing committees
are there. They are now co-ordinated with
the Community Project administration. The
Social Welfare Board is now co-ordinated
or attached with the community
development work in the same area. Why
then  have  these two  parallel
administrations. Why waste money? If it is
to be co-ordinated with community
development or if it is to have its activities
limited to the areas of community develop-
ment projects or N.E.S., in that case why
not amalgamate the two administrations?
Why waste on two administrations? I can
tell you to what extent waste is going on.
There are, six jeeps lying in the Andhra
Pradesh headquarters of the Social Welfare
Board. Jeeps are used for persons to go to
coffee hotel, to take coffee. Shall I tell
you? I can read out to you from letters. In
East Godavari district one Mr. Ayyanna is
supposed to be convenor of the district
project implementation committee and his
wife is the treasurer. Then, the Chairman
of the Andhra Pradesh Social Welfare
Board says, this is the letter, a very
interesting letter, "After all the auditors
could get through the audit of your account
and on the whole the report is that it is a
clumsy piece of work and there is no
reason to see any outstanding of Rs. 550,
etc." Now, the Chairman of the Board tries
to castigate Mr. Ayyanna for so many
things. Now, "It
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is irregular. A bank account should not
be in the name of a person; it should be
in the name of the office of the person."
And what does the Social Welfare Board
do to rectify this matter? They give this
thing. The next circular is, "You are
requested to note that this year the
project accounts for 1955-56 will be
audited in the month of April. Meanwhik
you are requested to tell your clerks to
bring the accounts up to date and not,
however, to close the books on March
31st. The clerks can bring the books here
in person when they are called upon to do
so." Then, Sir, I would like to underline
this particular portion of the circular: "the
probable adjustments will be made here
and the books closed and submitted for
audit." Would there be a more
shameless thing?

SHRI H. N. KUNZRU (Uttar Pradesh):
Who wrote this?

DRr. R. B,, GOUR: This is a circular
from their office.

MR. DEPUTY CHAIRMAN: Is it an
official circular?

DRr. R B. GOUR: The whole thing is, it
is an autonomous body, a non-official
body.

MR. DEPUTY CHAIRMAN: What are
you reading from?

Dr. R. B. GOUR: This is a printed
circular, circular printed in papers,
circular addressed to all the convenors by
the office secretary of the State Social
Welfare Board, No. AP/W/ 56 3954
dated 20-3-57. Then, Sir, again another to
all convenors— "Madam, you are
requested to send immediately a rough
consolidated statement of accounts for
the year 1st April 1956 to 31st March
1957. As already informed, the books can
be finally closed at the time of audit."
Now, Sk, a letter has been sent to the
convenor of the Kistna district, Mrs. K.
Purushottam: "Arrange a hot pot of tea,
twelve 'iddilies' and a few cups of coffee
for Mr. and Mrs. Deshmukh." That is our
Social Welfare Work.
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SHRI AKBAR ALI KHAN: Th8t is not fair.

DRr. R. B.. GOUR: I cannot tell you. This was
published in Hyderabad. So, ; what are we to
do? So much of the taxpayer's money is being
soent through the Social Welfare Board Is there
anybody who can check these? Is there anybody
who is going to check this expenditure? And my
hon. friend wants a Ministry, ptobably to
supervise them. Anyway, things are very
serious. They talk of austerity drive, they talk of
ending corruption, but these very things are
being cone. I can tell you if the social we.fare
activity and the women's small savings
scheme—if these two administrations are
cleansed, probably you can save to the tune of
Rs. 17 crores. Are you spending money or are
you wasting money? And then you come next
and j say we are going to come with wealth tax,
expenditure [tax, tax on Mdis, sugar, tobacco
and other things, only to waste in the form of
so-called social welfare activity of the Bbard.
Sir, I conclude with the only request that the
whole thing should navi! to be gone into
properly checked ur, and proper cleansing of th
stables shall have to be done. Only then will th
Government be justified to comb to this Hous
and say, we demand more taxes.
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ST WAz ZW F a9 aFT F |
AT ZHA AT F 29T HIT WA HTE
AT T AT A7 2o fE ozt
H AFTL G AT W ZWTE A
ATET FAT FAPRIT |

T AT # W T AT FT 2 | w49
T3 | & FAY 49T A2 F2T 99 A @
2 for zam% 3 & 91 vsEer fear v
feur smar afzg o @ faew #y
T AATT 8 | F1%I §3 % a1 SR
Fasrer #¢ &1 a2 for o st
femiédz war@ae 1 qEEREs 2|
wlaw gH @ g @ fF osEew §
T A1 AT BW FCAT WfEd 4,
w1 ag foar o R & 7 W o
fa o aw gw oo+ faenfeat wra o=
T AE 3, 9 aF FH AHeAT g
FOFCATAE | 99 A g AR
#1 #: Knowledge, character, health,
wealth and beauty &7 aF 4 a9
i1 faanfagi 1 s 7t i a9 A=
AT A9 IAT AE a9 "t 0
o 26T A2 E R oA A
¥ fod oEl g AT BT WE A
FT0E TAT 7@ E AST USHAA KT H
AW 3o HLIT AYAT EN TATE | HIT
w1 @@ o g g & A
<farar 1 uF fager g Fw av Sffw
“% W AT HET AT AT | qg [/
ST UF FH G T 91, FGF AT
HoF 91, AT G F AT A W
& | g T A AT 9o EIEET TSR
9T ®F T T £ ) 39 A A IHA
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U W Agd T @9 fear 97
iwfarer s dar e o A A
e § fF gare a8 e A1 8T
ae foraem == fFar s 2 @z @wr
T B AR T AW AE 0
wE A A A g o
o g fafreer @ afeg fv 9
T AT 97 A F#Y | w7 et
T AT 9T AT FT A § AT FL
wfeet uoier F ford 37 surar & wavar
wqT Z4T AifEm |

UF q F uNEew § qarfeas a7
Fga1 Argar § & wgewm avdr A
7 TET & WIT 92 96T 90 47 & 75T
FT & | T AEEE Al A ¥
FT ATK  @TEAT 215 A &, WA 2T
o, frg AR e g W 2 1 W
@ 7 4 |e it ifa, FEEE
A FHAfAH ¥ A AT W E A
awwar g fv g a1 fFoow
fomge aeFT §, =0 T drd
e w1 & o I SeEregeEl i
a5 AT Tifgd ST AfErEi F A 9T
F1 ofew & eper et s dt, fawd
ST WX FTEEST F AW 97 q@
e AMMEd | @e & A 97 &
form ot TeEgET & 9 8w I
fad At qEeEr wE, F ZEE g
F TEOAE] # TIATT B ATHFA A5
g1 A% faei 4 #bwAw d@ &
e g atfaq g & | F SEEgEA
ZHT ATEE] # fael 7 qg wrEar fa@r
4 g & ag w7 anfa %1 8, 97 A7
woEa W G4 g 8, W A@ ¥ 4%
AYATEY FAE & A AT A7 T A G
2 a1 fomsr gw mft o% & @
T A% % | fegmm ¥ @01 @Y 97
31 a9 i ol 7 aog 7, fadwiv
TAR THR T AAN AT A G |
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[azre 7 fag)
afe AT 2w 97 3@ § fr feg, P
Fafemm, Aaawmm sw # AgA ®
fed damc gy o & 1 aw ww fw
&1 &g &4, faari Aww # 6w fa
F1 77 IMAE T oAwa g 0 fa
99 F1 TH 0T (Y G g, HTAET
T ogwg SHFT W 9T g F W
FWT | TEA WUsi A1 Agr AT, Y
o Ian fAm § Fwdrew wiw
Feefesn A1 q FH XA AL 7 F
9% 919 ATAT § ¥ % g 6w
7o faenfaa & faeit 7 i qrsrafosan
I ST ST WrEAT 477 g1 g g a7
STEAT Tl 4 A9EAl $AT A ABA
g

(e w gE awA )

T AT FEHT H OATAT FHEO AT
FTZATE | AT GCF &7 5T §5
aree {7 ofeww SF A AF 0 T AT
I Z FIT TAEI HEE & A §
TIT qEAfATEF 3 A% AATAT F
FAT T99 7TA OF FO1 fF ouw =
% e & fr——s= awE §
vFF ¥ fag—y At T A9 F9 )
TR A W Al IoA 2T ® A 45
o gAY A & fAw A o @y
Fleat W g # g=Er 9w A Ar
CdEE aEE #T oweed A T
¢ fa o qieraw g e far a@2-
g, fod fg samer &= for simar
g @ AAF a9 ATT W UF Ahw
aeqr foas foa agfaaa &7 2, 72-
aAfFEr w0 F g AHEw A R A
Al qumar  fr ofs=w =541 7 w=q
ANAT W, TEFT AATH( AT Ar@T A
T ASGT AT FAT AT & AT I
FHRAT T HAT ¢ AlwA adroy w4
gr ¢t oo gaTe Al & S SwaEr
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g § wavg § wfea wrgar ot gt &
ST g 4 foe 97 £ afee afae
ST HT AT ST AT AT aqdr Wt
WG | Tgmwary R gepaEe
FAT fpraw =0 & 91K 9 9797 8.
gt fermm &, awET WA & wee
TR FG § SO g o agfamd qar
FTHT § Afww ag 49 v 0w e
T g1 AR g WA A AT EF
A FATE WEES §  fEars ol f
gafag § awwmar g 5 awar a1 97 B
tfmaggwam & w9 @ 7 w2
A FET F7 o A arew g1 @m & far
ALFHT F WIF UHAT TIAL W AT |
foft &1 s A Rt & s
ey TE g A |

ToeE § AT UF A A W §7 F
ffafadsm a1 w19 =weq avy &
# wmarg f a8 ow wArees A
41, Ffiwrd A 4 | 3 3 afeet
AN e G e G
frerra wfers am 4 Ffea dee
# 47 UE 19 2§ [F aerawyl § S
fewsfra s & ST I A7 FmE
T AT ¢ P W, ¥ Wi Al o WA
WY o WA AT VT F ATEAT
qg FHIA qA2H &, Hremye fafaes
¥ oiq faedr @, geaw fefgse +
Aty faeer @ afyw w5 98 @Eans
I W AW A T I
FHE | T e A7 a8 Sl e
AW Q0 WA AT A F W TART BT
a8 & A5 & 1w = w1 fE oS
pr it fF aaraegR fomm & a3
F off w7 awz F fonpft § ey ae
T mamr T AAm A g1 fay
A WY FEEAEYT ATa o foReis
F—am AT 9T dwEw fmw oA
FHA  A—FAE TmE A A
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¥ faelt @ AT AT TIAT ME
SR | & T g e ffafa
fafrT g &t g¢ A &40 f 7 154
avg & dfeawree &1 999 § AT I
qTq FI7 T 1 FAFAT @ | HOIAE |

SHRI S. CHANNA REDDY (Aridhra
Pradesh): Mr. Deputy Chairman, it is quite a
welcoming feature that our Government is
determined to implement the Second Five-Year
Plan in spite of many hurdles like non-avail-
ability of foreign exchange and others. The
budgetary provisions which are made in this
Bill are in consonance with this determination
of the Government. Therefore I congratulate
the mGovernment on that score.

Now, Sir, I would like to invite the attention
of the House to the Community Development
Programme which had been envisaged in 1952
in our country. The Community Development
Programme was aimed at introducing a sort of
silent revolution in our countryside and
awakening consciousness among the masses.
The Government officers are strictly following
this programme in their own way, as a result of
which we have been able to construct some
school buildings, some approach roads and
some community halls. But the real theme of
this programme has not been fulfilled yet. This
is a serious question which I would like to pose
to the Government as well as to every
representative of the public. Why this
programme is unable to attract public
participation in a sufficient measure? To my
mind, the reason is that from this programme
no economic benefits flow ta the masses. We
are unable to add eVen a single pie to the
pocket ort the common man. Therefore, Sir,
people are indifferent and they ta'ks no interest
in the Community Development Programme. I
would like to stress that hereafter the key woid
of our Community Development Pro-

46 RSD—10.
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gramme should be the introduction oi
cottage industries in all the villages.
In every village some sort of village
industry should be started, of course,
according to the local situation. Only
then we will be able to attract the
public  attention towards  this
programme and in that way alone we can
secure the maximum of co-operation from the
masses.

In this connection, Sir, let me make one
more suggestion. At each community
development centre there must be opened a
training centre to impart vocational education
to our country youth. This will solve our
problem of unemployment and under-
employment to a great extent.

Now, Sir, I will come to the question of
minor and medium-sized irrigation projects.
Our progress with regard to the major
irrigational projects is quite satisfactory,
though the results are not immediate. As my
hon. friend, Shri Govinda Reddy, pointed out
with facts and figures, we are still unable to
bring the desired acreage under irrigation. We
have not yet been able to reap the fruits of
these major irrigational schemes.

I would therefore request the hon. Minister
of Irrigation and Power to shift emphasis to the
medium and minor irrigation projects which
can yield immediate results, to the satisfaction
of all. I regret to say, Sir, that our progress in
this direction is not quite satisfactory. To speak
about my own State—Andhra Pradesh—in Tel-
angana irrigation mostly depends upon the
minor irrigation projects. At the
commencement of the First Five-Year Plan
there were nearly 4,000 tanks breached; and
with the assistance of thr Central Government
about 2,500 tanks could be repaired. And I
think, at 'he end of 3 957, still 15,000 small
tanks covering an Ayakat area of nearly 50
thousand acres will remain unrepaired. This is a
very serious problem. I think the State
Govern-
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[Shri S. Channa Reddy.] ment has not got
sufficient funds to attend to this important
work. Therefore 1 request the Central
Government to grant sufficient loans to
repair all these small tanks. Here let me
mention that the Central Government did
assist in the First Five-Year Plan also by
granting loans for this specific purpose.

As regards the rise of food prices, Sir, many
points have been deleted here. I need not go
into any of those details. I would only suggest
that if we can achieve a fair success in con-
nection with the minor and medium-sized
irrigation projects, then this problem of food
scarcity can be solved to a great extent. The
question or rise in prices of foodgrains cannot
be dealt with independently. The rise in prices
cannot be arrested until you are able to arrest
the prices of the materials which are used for
all agricultural activities. My hon. friend, Shri
Naidu, has with facts and figures pointed out
how there was an increase in the prices of all
these commodities necessary for agriculture
like iron, diesel oil, diesel engines, and so on
and so forth. Therefore my request is that the
prices of these materials like diesel oil, iron
etc. which are very essential for production
should be brought down first. And if it
becomes necessary, they should be subsidised
and supplied to the cultivator at reasonable
rates. Now-a-days, Sir, much talk is in the air
regarding cooperative farming. If by co-
operative , farming the Government means
collectivisation of lands, eliminating

peasant proprietorship or land ownership, I
am afraid. Sir, that this will hardly suit the
genius of the Indian kisan. If Government
rushes into this new scheme, it has to face a
sort of debate or defect and our production
will be very adversely affected. If the
Government are very particular to introduce
this co-operative farming, there is vast
acreage 0/ cultivable waste lands which can
be brought under the plough through co-
operative farming. Iftheir experi-
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ments are successful, no sane man can oppose
it. So I request the Government not to rush in
such matters.

Then I would say about the disparity in '

planning  which has been very much
emphasised by my friend on the opposite
side. There is disparity in allocation of

amounts to the various States,
from the Central sector. Andhra  Pradesh and
that too  Telangana still is deprived of
any Central Industrial Project even though
the suitability of many places therein cannot be
disputed. For example, the case of a
Fertiliser Factory at Koothagudam, the
suitability  of that place, nobody can dispute.
It is situated in the heart of the rice-bowl of
Andhra. Coal is available there, ample
water  and electricity are also available and
for the production of nitrogenous  fertilizer,
low grade coal is said to  be essential. ~ All
these are available. The only misfortune of
the people is that they could not persuade
the Central Government to agree to  set up a
fertiliser factory there. As you know, Sir, the
consumption  of the fertiliser in Andhra is
the highest in our country. In view of all this
and in view of the scarcity of fertilisers, as we
have put a stop to the import of fertilisers,
will the Government revise its decision and
set up a fertiliser factory at Koothagudam.
Then I will say something about Rama-
gundam area. In my last speech also-I
mentioned this. Ramagundam  area has got
many industrial potentialities. The Nizam's
Government wanted to develop it as the
"Manchester ~ of Hyderabad". Within the
circumference of 150 miles coal, limestone and
iron are available. In view of all this I again
request the Government at least to make
a comprehensive geological survey of this
terrain and if occasion comes for the next
iron and steel factory, I hope it will stand a
very good chance.

especially

In the S.R. Act, a regional committeec was
provided for the Telangana area as a
safeguard but 8
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months have passed and still its formation i
in abeyance. This sort of thing will add to the
already existing suspicions and doubts of the
people concerned and it will not be helpful in
creating a congenial atmosphere for co-
operative working. Sp I will request the Home
Ministry |o take this into account and do i*hat
is necessary. With these words, I thank you.

SHRI GOVIND CHANDRA MISRA
(Orissa): Mr. Deputy Chairman, I had no
mind to speak anything here but I feel that
Orissa has not got proper attention in the Five
Year Plan. Of course, in the First Plan we had
the Hirakud Dam and now we have the
Rourkela Steel Plant but unless there is good
communication, Orissa cannot prosper and
there are some railway lines to be constructed,
but for want of money that has been given up.

We talk so much about economy but we
find so much moneV being wasted because
our officers 4re not giving sufficient attention
to the Departments in which thfy are
working. Everywhere we find corruption,
nepotism and waste oif public money. As a
consequence of these things, popular feelings
have become very bitter against the
Government and against the Congress peqple.

I will confine my remarks' to one or two
things, like Community Development work
and the Airlines Corporation of India. Very
serious complaints have reached my ears
which I feel should be brought to the notice of
the Members here and the Ministry
concerned. I will place those facts in this
House. Since the Airlines were nationalised,
we have been incurring a great loss. Why?
Because there are many factors on account of
which we are incurring a great loss. But to a
great extent it is due to corruption and
nepotism. They are appointing workers
officers, traffic assistants etc. where there is
no necessity to appoint them. There are some
young graduates and postgraduates who have
been working for
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the last 2 to 4 years. They are not given any
promotion but some outsiders have been
appointed suddenly in upper grades. There
have been some higher posts that have been
created simply to provide for some relatives
of higher officers. 1 have received some
information that

there is no traffic manual for want ot which
there are so many hardships experienced by
passengers and officers. This shows nobody
takes interest in the work.

Instead of promotion from junior ranks to
upper grades, they are appointing new people
who do not have sufficient qualifications or
technical knowledge instead of those
experienced people who have been working
there. Who are they? You will be surprised to
know this. It has come to my notice that they
are appointing some beautiful girls on Rs.
140. Why not promote the junior graduates
who have been working on a salary of Rs.
100 for the last 3 or 4 years but they are not
given any chance.

MR. DEPUTY CHAIRMAN: But that is a
matter for the Government of Orissa to look
into.

SHRI H. N. KUNZRU: He was referring to
the Airways.

SHRI GOVIND CHANDRA MISRA: I am
referring to the Airways Corporation.

MR. DEPUTY CHAIRMAN: Please go on.

SHRI GOVIND CHANDRA MISRA:
Therefore, all sorts of scandalous and
unreasonable things one can hear. There are
some doctors appointed to look after the
health of the workers in that Corporation.
There are three or four such doctors. They
come for a few hours, sit in the office and do
nothing. And they happen to be the relatives
of these officers. Then there are. . .

MR. DEPUTY CHAIRMAN: Will you take
more time? How much more time will you
take?
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SHRI GOVIND CHANDRA MISRA: I
have just had only about five minutes.
Give me three more minutes and I will
finish my observations.

There is a booking office, but there is
no clock and there is no board indicating
the arrival and departures of the planes.
But the clerks working there find it
difficult because for the slightest mistake
they are fined. Every month these poor
workers who are drawing some Rs. IOO
or so per month find that some money is
deducted from their salary regularly. This
is very unreasonable and inhuman and
cruel. This ought not to be done. Sir,
there are so many other things, but I do
not want to take up more time of the
House. So 1 would suggest to the hon.
Minister concerned to have an enquiry
into the work of this Airways
Corporation.

I will next say a few words about the
development work. I had gone to see one
or two of these development blocks in
Orissa. The community projects, as they
are conceived, will fulfil our hopes and
aspirations. But the way the work is
being done now is a  great
disappointment. In the recruitment of
officers there should
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be a change. Those who were working in
the Civil Supplies Department, when that
Department was abolished, were taken
over and placed as Block Development
Officers. But these are a class of corrupt
officers who are simply looting the public
money. Therefore, I suggest that in the
selection of the Block Development
Officers or the Village Level Workers,
there should be some change. Anybody
and everybody who comes seeking
employment should not be appointed as
Village Level Workers. In selecting these
Village Level Workers and Block
Development Officers we should give
proper attention to their previous conduct,
their mentality, their aptitudes and their
feeling and we should see whether they
have got the real spirit that is necessary
for achieving the object we have in view.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: The
House stands adjourned to 11 A.M.
tomorrow.

The House then adjourned at
thirty-six minutes past five of
the clock till eleven of the clock
on Thursday, the 29th August
1957.



